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LOK SABHA

Wednesday, September S5, 1973/
Bhadra 14, 1895 (Saka)

—

The Lok Sabhq mei at Eleven of the

Clock

[Mr SeEakER 1n the Chair]
ORAL ANSWERS TO QUESTIONS
(SHortT NoTice QUESTION)
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THE DEPUTY MIMISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM

LOK SABHA DEBATES

[
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2
the General Body of the Statesman
Journalists Association, New Delha, con-
tamung inter alia the followmng gnevan-
ces —

(1) negauve and unhelpful attitude
of the management towards the
genune functional difficulties of
the journalssts,

(2) grant of adequats interim relef
pending revision of wages 1n-
cluding modification of the
DA formula providmg for full
neutralisation of the mise w the
cost of living index,

(3) reduction of quantum of bonns
to Working Journahsts by m-
posing a ceiling of Rs 1,000

It 15 hoped that the management of
the Statesman Limted will hold dus
cussions with representatives of the Asso-

ciation and take steps to redress the
grevances
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BIR BINHA): (a) and (b). Govern- As » result of high-handed methods of

ment have mceived a copy of the re-
solution passed on August 17, 1973 by
1827 L. 8 =1

managemens towards jowrnalisly,.,...
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THE MINISTER OF STATE IN
THE MINISTRY OF INPORMATION
AND BROADCASTING (SHRI I K.
GUJRAL): Hon, Members will recall
that when there was a discussron 1o the
House on diffusion and delmking of the
Press, 1 submitted to the House that
one of the difficulies that had ansen
unfortunately in some of the major news
papers had  been that decision-making
was passed on from the Editorial Room
to the Management Room

In this case, particulardly, it Is very
unfortanate that in the Articies of Asso-
ciation the Siatesman have provided and
given the powers to the Managing Diree-
tor 10 enforce the policy of the paper
and not to the Editor,
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SHRI 1. K. GUIRAL: These are two

\allow one other
questions firt since ks name has alo
been clubbed?

SHRI C K CHANDRAPPAN. It
stated 1n the answer that the employees
of the Statesman have submitied a me
moraniam. They bave alse placed thor
grievances 1 want to know whether
the Goveroment is aware of the fact that
the Managing Durecior of the Statesman,
Shri Iram, who is a former boss of the
Insurance organsation or something like
that under Tala is emoying all ¥inds o
facihties including u big bungalow in
Delhi and in Calcutta? And wheneve
he goes to the other big cities, morc
fucilives are provided to ham like bumga
lew, car and everything. At the same
time, the real jowrnalmts who are wok
g on the staff and the correspondents
from the Bureau have pot been provided
with such facilities.

MR. SPEAKER:

please put your
make a statement.

SHRI C. K. CHANDRAPPAN: The
last part of the answer ssy»:

‘It » hoped that the managemnent of

Mr Chandrappan
question amd de nol
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mentioned by the
deputation of the employees who met
me. [ am also told by the deputation
that when the incident ook place,
was brought to the notice of the Labou
Court itself, The labour court 1s looking
into it,

SHRI DINEN BHATTACHARYYA
May I know whether it is a fact that
the Staresman management is planning
lo remove the machme which they pro
pose te set up in Calcdtta in connection
with their junior Statesman, a weekly
magazine” If you have decided to shift
it to Delhi, it will cause a serious un-
employment problem in Calcutta May |
koow whether Governiment have taken
note of this matter and whether.

MR. SPEAKER., Hoaw i it relevant
W the main question?

SHRI DINEN BHATTACHARYYA:
Kindly see the question, The queston
refers to ‘high-handed methods’. T
is the most high-handed method that
shey are  shifting thg machines from
Calomtta %0 Delhi, sa a resalt of whuh

number of employees will be in

i situation. So, 1 would
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SHRI DINEN BHATTACHARYYA:
Jt 18 a high-handed method to remove
the machines from Calcutta thereby
causing hardship to the workers,

MR. SPEAKER: After all, the ma-
ching has to be removed with hands,

SHRI DINEN BHATTACHARYYA:
Let the bon Minister an-wer whether he
knows it or not.

SHRI 1. K. GUJRAL: It has not been
brought to my notice as yet.

SHRI DINEN BHATTACHARYYA:
What about the inquiry? “Today is the
Last day of this session, and tamorrew
nobody will come to you or to me as a
Member of Parhament, J would like to
know, therefore, whether bc is goimg to
set up any inguiry by the Company Law
Board or any other agency reganding
this aspect of the Svatesman,

SHRI I. K GUJRAL: If the edition
of a partcular paper is shifted from one
place to another. .

SHRI DINEN BHATTACHARYYA:

to sct up any inquiry?

MR. SPEAKER: There is no question
of high-handedness ip this. It is their
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attention immediately. The case of
Janmabhoomi was also pointed out to
me, and it is receiving our attention.
The case of Aj has also come to our
notice. In this particular case regard-
ing the Statesman, 1 have received a
copy of the resignation and I have not
 been asked to intervene on this occasion
on his resignation. What has been
brought to my notice by the resolution
and by the representation and by a copy
of the letter written by the association
to the editor of the paper is that the
authority of the editorial side is being
eroded by the management side. That is
the issue which concerns me more than
the others, not that the others are less
important, but this is of greater concern
to me, because we have guaranteed in
the Constitution freedom of expression
and we are very keen to see that the
editorial side is more important than the
management side in a newspaper. This
matter is receiving my attention, and I
am looking into it.
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SHRI I. K. GUJRAL: When the 'de-
putation met me and gave me a copy
of the Resolution, they were naturally
keen that their problems should be look-

ed into. Otherwise, they would not
have met me. It can Le divided into
two parts. One 'is about the working

conditions in regard to bonus, salaries
ctc. Naturally, this should be looked
into by other Ministries, to which the
papers are being referrcd. I understand
copies of this Resolution were sent to
those Ministries also, namely The De-
partment of Company Law and the
Labour Ministry. My primary concern
in the Ministry of Information is about
the authority of the editorial side, about
the hegemony of the editorial side. If
the hegemony of the editorial side is
eroded, as unfortunately seems to have
eroded, it is a matter of concern not
only for Government but more for the
House even because we. are the custo-
dians of freedom of expression. So we
must see to it that it dees not get eroded.

SHRI VAYALAR RAVI: It is dis-
graceful to hear from the hon. Minister
what the management has done consider-
ing the articles of association and free-
dom of the press. 1 would like to know
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from the bon. Minister what is the defi-
nition of ‘freedom of the press’ accord-
ing to Government and what steps have
been taken to protect it? Also are Gov-
ernment. aware that the Statesman ma-
nagement has threatened a lock-out of
the newspaper? If so, what steps  are
being taken to -prevent such a draslic
step?

SHRI 1. K. GUJRAL: I would only
content myself with quoting from a book
which has recently been published. It is
the autobiography. ...

MR. SPEAKER: How is it relevant to
this? :

SHRI I. K. GUJRAL: If you will kind-
ly hear, you will know (Interruptions) 1
hope you are equally concerned about
freedom of the press; if you are not, that
is a different matter. This is from the
autobiography of no less a person than
Shri M. C. Setalvad who was one of the
tfrustees of the board of this paper. I will
only quote a few lines to tell you how
the authority of the editorial side and
freedom of expression has been eroded
in the newspaper. Shri Setalvad as
Chairman of the Board of Trustees. He
says:

“My Chairmanship of the Board of
Trustees of the Statesman Ltd. receiv-
ed a somewhat rude though not . un-
expected shock in the latter part of
1968, The story is interesting showing
how difficult it is for the industrial
proprietors of a newspaper to give edi-
torial freedom to its editor and how
the experiment so honestly and laudab-
ly launched by the industrialists who
had reorganised the Statesman in 1963
failed. Probably it is a novel experi-

L1

The main point is that even Shri Setal-
vad felt that editorial authority in the
Statesman was being eroded......

SHRI JYOTIRMOY BOSU: What have
you been doing?

SHRI VAYALAR RAVI: What

the threatened closure?

about

BHADRA 14, 1895 (SAKA)
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SHRI I. K. GUJRAL: 1 think the
question stands replied when I . quoted
already from the articles of association
to show that authority has been passed
from the editor to the managing director.
I have -also quoted Shri Setalvad . who
was Chairman of the Board of Trustees
to show that authority was passed on
from the editorial side to the managerial
side. That is where freedem of expres-
sion was eroded in the Statesinan,

SHRI VAYALAR RAVI: I asked about
the threatened lockout.

SHR]I I. K. GUJRAL: It has not been
brought to my notice. I ho '
not resort to it. -
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“You journalists, you should know
that I am the management. I shall
grind him into the dust.”
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SHRI 1. K. GUJRAL: Sir, in their
memorandum and articles of association,
one of the things which the Statesman
have, in principle kept for themselves;
says: “Code of principles of <democratic
Government © and democracy.” [ hope
they will understand after all these ques-
tions, what is the democratic wish of the
country, and they will understand how
this House is reacting from all sides to
their present method of functioning. 1
hope no further action will be needed
if they heed to what the country {s feel-
ing, because if they feel that democracy

is to be preserved then the democratic
wish is being expressed here.

So far as the particular incident is con-
céned, which Shri Madhu Limaye has
pointed out, as I have said just now, when
the deputation came to meet me that the
incident occurred in the Labour Count,
I was told that the presiding judge of the
Labour Court has taken cognmizance of
that, and I hope something will happen.

ot 7y faad : frarsfer arfeae
T gy Afew F 3a7 9T F fF o9t F
FEA F 1T AT WA HOH T IART
frar—Tar a8 a1a @& B 7
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SHRI 1. K. GUIJRAL: It is difficult
for me to say yes or no, but that is what
I was told.

oft v faw@ @ @1 w7 SEETY
gifad % gaad afsd T SEFHT
: fx faqEfer uifear & Fgr w9
ATl /iy wfET SRE A qiw
gawT< famar

SHRI 1. K. GUJRAL: I will check it
up.

SHR1 HARI KISHORE SINGH: I
understand that the whole trouble has
started after the talk of diffusion of
ownership of the press, May [ know
from the Government whether it is aware
of the fact that after this talk of delink-
ing the press from monopoly houses. the
Szare.smaf; management has startecl harass;
ing the correspondents by gumnv down
their facilities such as transport conveni-
ence, telephone facilities angd ‘other allow-
ances, and if that is sp, wl,lat steps do_ Ihe
Government prepose to kake? T was very
surprised to hear from the Minister that
while the articles of association of the
Statesmap. were changed, the Government
sat tight and did not do anything. How
is it that the articles of association weré
permitted. to- be changed, which has
eroded the freedom of the press and of
expression <in the .Statesman?

SHRI I. K. GUJRAL: It is difficult for
me to say in terms of time when this di-
fliculty started. In any case the States-
man’s difficulty started definitely -when Mr,
Pran Chopra, former editor of the States-
man asserted himself and it is understood

-that the board of trustees stood by him

and that is why not only the Editor but
the board of trustees also were got rid of.
This has happened in 1968; it has hap-
pened as a coincidence that in the last
five or six years we have been seriously
thinking of delinking of the Press, ete.

ot iwT F41w Tag : AT WA
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SHRI 1. K. GUJRAL: This consists of
twe pats. So far as articles, oic, sre
comcerned, 1 sm given to understand that
the Company Law is looking info it. So
far s freedom of expression is conoerned,
we shall iry to asert amd sec that free-
domn of expnession, not as a Gowvernment
but as part of this Howse, 1 preserved
in cvesy imstiution which is given that
right under the Constitution.

SHRI INDRAJIT GUPTA: In view of
the fact that the proprietorship of Siales-
man pests in the hands of & comsortium of
some of the big monapoly houses in thus
couniry, such as the Tatas, Marin Burm,
Andrew Yule and %0 on and in view of
the real dificulty of any independent.
minded editor in gotting eslong with the
proprictors of this type—the Minister has
already referred to Mr. Pran Chopra’s
case: there are other casds abo—1 should
ke to know specifically from the Mimister
whether the Government .has the capa-
city, how does it expect to uphold the
frecdom of the press for which he express-
ed’ so much concern? Whay concrete

mhummtaaourmrinthdr
mind. which will at least give us confi-
dence that the freedom of fie Tresa is not

BHADRA 14, 1885 (SAKA)
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can fake place. ... (Inrerruprions) So far
8s my friead's contention that this psper
and some other papers arc being
ed by big industrialists, that is » fact
which we agree and that is why we
keen. We are committed thit the delink-
ing must take place.

&

SHRI INDRAJIT GUPTA: My ques
tion was whether there are any other mea-
sures by whiih they can uphold the free-
dom of the Press in cases like this,

SHRi 1. K. GUIRAL: | think freedom
of the press can be restored only when
those interests which are knowa monopoly
imeredts ‘are climinated and that is the
mamn idea; nothing short of that will serve
the purpose

SHRI JYOTIRMOY BOSU: This paper,
Statesman used to be owned by
Yule Company and people like Lord Ca-
thew and Sir David Yule ren it to
tect the British monopoly interests in
country. The ownership has changed
some extent. They have planted as
naging director Mr. Irani on a
salary of Rs. 13,500, this in Mr,
ganbi  harao,  Whilst  the
ment is talking in terms of remov.
professional

3E39§

il

Statesman the reverse is the process. To-
day the Editor has mot even the functional
power and If a reporter or correapomdent
wanty some taxi hwe or a typewriter or
something else, the Editor has not the
power to give him the clearamce. It has
10 go to the managing dirsctor or ome of
their henchmen. A manager of States.
man, Mr. Santoshmath, went tv the UN
ILO conference as the employers' re+
presentative and he is the Labowr Cor-
respondent. The news are thoroughly con
rolied and news about the opposition b
completely blacked out by the Shatesman
management and the Government jointly.
Isita fact that one of the Delhi
manager's wife, Mrs—I do not want to
mention the name—is the interior de-
corator for decorating Mr. Trani's honee
at No. 28 Tughlik Road...
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MR. SPFEAKBR: 1 am not allowing it
Yout, wre (bringing in individuals who are
not present in the House.

.SHRY JYOTIRMOY BOSU: 1 shall re-
frams the question.

MR. SPEAKER: You will make it
wore.

SHRI JYOTIRMOY BOSU: No, Sir. I
assyre you. Will the Minister kindly tell
us whetber it is a Fact that a manage
of Statesman who had gone (o ILO ms
the employers’ representative is the labour
correspondent getting two columns  for
writing on labour issues?

SHRI I. K. GUIRAL: I do not know;
I will roake enquiries.

ot v g atw ;s S
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¥ & ot I ATy wr qa § T S
qOC § | WV T wETATCTEi &Y
25 af ogd «F fwxdr ot Ay
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MR, SPEAKER: You arc nmot asking
a gouestion. Ask a question.

ot o e 9 ;. anfew mok
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nister is satisfied that the
can solve the problem? Secondly, in this
particular case Statetman happens to  be
s commercial newspaper. Now every
party has its own organ. Let us suppose
tomorrow the National Herald, which h
the spokesman or mouth-picee of the rul-
ing party.. .(Interruptions)

SHRI JAGANATHARAO JOSHI: He
said “supposc”.

SHRI MURASOLI Every
party has its own organ. Suppose the
oditor of Natiomal Herald, or the editor

2 particular philosophy of the ruling party
What is the position? Which shall pre-
vail—the wditorial freedom or the part-
culer commitment of that party? I want
a dlarification from Mimister,

5.
5’
!
i

Now its scope is extended to the freedom
of the prem, inslances wre given and ¢
question is ssked that i thoy start writ-
ing Uke this, what will happen. After
ull, this is not a debate. A question oan
be asked only for' factosi information.
Why do you go ot of the scope of the

|
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SHRI'L. K. GUIRAL: Since a question
been afked and you have permitted
reply 1o it, T may say that there
basic difference between commorcial
and those papers which claim
be party organs. Everybody knows lhat
ll“ﬂ)‘ﬂ"wlhepoliciuofﬂ:em
being projected. If you exclude them,
and large the press in this country is

has
me to
is a
to
m

are
by
froe,

SHRI MURASOLI MARAN: Suppose
the editor of a party paper becomes 2

turncoat and writes against the philoso-
phy of the party?

SHR1 I. K. GUJRAL: T cannot reply
to a theoretical question. 1 can only give
u general projection. In order to ensure
the freedom of the press the supremacy
of the editor must be there Only then
the constitutional guaranices about the
freedom of the press become really effec-
tive. About reference of the problem to
the Press Council, it is a suggestion which
we will consider.

SHRI ANANTRAO PATIL: There
has been more and more encroachment
by the newspaper management on the edl-
torial freedom and the Minister has also
admitted this faet. May I know whether
this important and basic issue has been
referred to the Press Council, which has
been established for maintaining the free-
dom of the press and improving the
standard of journaliem and, if not, why
not?

SHRI I. K. GUJRAL: Recently, the
Agsaciation wrote a letter to the editor,
& copy of which was sent to me I am
quoting a paragraph from that letter. It
pertains to the defutation meeting. I

BHADRA 114, 1806 (SAKA)
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that the Mamging Director was the
sole lluhﬂrity in other matters.”

This ‘is the issue which I will examine
from the point of view if T can refer it
to the Press Council,

SHRI SAMAR GUHA A; has been
pointed out by Limayc, the editorial com-
ments show a balanced view of the news
and also help m getting a correct publi-
city to certamn reports. The correspon-
dents of the Siatesman were becoming
bold and critical of the Government side
or of the Opposiion side. In view of
this, there has been a peculiar discrimina-
tion of the news that appear m the Delhi
edition of Sratesman and in the Calcutta
edition of Siatesman. Some kind of news
are published in Delhi and some kind of
news are blacked out in Calcutta. May
I know whether it is & fact that the Chief
Minister of West Bengal has been putting
a pressure on the management.. ., ..
(Interruptions)

MR. SPEAKER' Please be relevant.

SHRI SAMAR GUHA: I know it. I
am in possession of the facts.

The Chief Minister of West Boagal has
been putting a pressure on the management
of Statesman not to give publicity to Op-
posttion view-point in the Calcutta edition
of Statesman. 1 want to know whether
the Government will inquire into the mat-
ter There is a discrimination between the
news appearing in Delhi Sratesman and
Calcutta Sratesman, They have wutilised
the management of Statesman for their
own benefit. The Statesmin was critical
about the Government -uttitude. The
management was pressurised to belp the
Government to suppress the freedom of
editor, news editor and correspondents
May 1 know whether the Government will
look into the whole matter?

MR. SPEAKER: The Question is about
high-handedness of the managemant o
wards jourvalists and other emplayees.
This is too maich beyond the scope of the
Question, It is not a gonetal discuszion
about the policy of the Statesman or other
matters.
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ghe & fodt Pt ox Qe oWy M m-::t:'nu“!w
L b Lt SR ST -t i
ﬂmmgmmmﬂ;”m& quastion,
§ ot ware wre wew s § A dwe SHRI  KRISHNA  CHANDRA
war gy W o HALDER: | want to kiow Wietller
evary newnpaper in India has submitted
SHRI SAMAR GUHA: ] swear [ am  the sweded dotails fo the (fectdiniieg

in possestion of the faots that fhere has
been a pressure by the Chief Minister of

on the management of Srares-
1o blach out news that appear in
edition of Sratesman and 10 curtafl
editorial rights of news editors and

£
Eid

t

i

ot wy fomd : Gt wid AT WIT
QAT et v W@ §

SHRI 1. K. GUIRAL: May I say thet
Shri Samar Guha who is a very semior
Member of this House and s very Jeading
Member in public lifc should not make
a statement like this....( Interruptions)
I can only say this......

SHRI SAMAR GUHA: I hnow it; T
am in possossion of the facts.

W ST gAAr My § WA
g 7 dewy s oy

SHRI 1. K. GUSRAL: 1 wam to say
categorically that there has been no pres-
sure on any npewspaper including the
Statesman.

SHRI SAMAR GUHA: Pressyre bhas
beem browgit on the managemeat not 0
publish cenain things. You have 0 el
apa Parliamentary Commiitee (o find out
whether there has really been any pres-
sure or pot.  (Imerraprions)

SHR1 KRISHNA CHANDRA
HALDER: | want to know from the hon.
Minister whethey Mr. C. R. Irani, as

MR. SPEAKER: I am sorry, it is not
relevant to the subject of the main Quos-
tion.

of the Wage Board. Buw I want to know
whether it i a fact that Mr, Irani, fhe
Mapagiog Director, had paid a sum ol
Rs. 1 lakh to the publication called
Naghikets which is connected with the
Congress culture and f{recdom organisa-
tion, said to be financed by the CIA .

MR. SPEAKER: 1t ic mot relevant o
the main question.

SHR1 8. M. BANERJEE: My gquestios

rupees. . {Interruption) Tt + contained
in the Mcmorandum, Tet him sav  yes
or no...

MR, SPEAKER: Why should [ ask
him? Tt is not a1 all relevant.

SHRI 8. M. BANERJEE: let him say
whether be hms any informution or mol
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keta Publication #od have ultimately
taken it over by paying another Rs !
jakh, 1 want 10 know whether it is @
or nol -

—y

Bt .

MR. SPEAKER [t bas nothing 1o do
with this. It » not a relevam question
at all,

SHRI S M BANFRIEE Sir, this s
concerning the Statesman  Let him say
yes or 1o

MR. SPEAKER: It has no relevancr
v the main Question.

SHRI S. M. BANERJEE- My question
is specific. They have no money to pay
to their employees. But, here, Mr. I
has paid Rs. | lakh to the Nachiketa
publication which is an organ of CLA.
| want to know whether it 1s a fact or
not

MR SPEAKFR You arc bringing n
allegations and names of those pervom
who are not present in this Howse or
a posttion to defend themselves [ am
very sorry, | cannot allow this

SHRI INDRAJIT GUPTA At lcast
that part of the question can surclv be
apswered

MR. SPEAKER Which part”

SHRI INDRAJIT GUPTA Irrespec
tive of any comments, about the other
publication he can answer whether the
Stateysman which claims to have no
momey o pay its employecs, has aciually
invesied Rs 1 lalh in some other pub-
lication

MR. SPEAKER That i mght No
uames shauld be involved

SHRY 1. K GUIRAL 1 am unablets
This has been

SHRI P. G. MAVALANKAR® As you
rightly pointed out, Mr. Speaker, Sir,
originally was about the
methods of the Sraeriman

—— - — —

“Expunged s Ordered by the Chair.

i
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But the Minster while gviag several
replies has chosen w expand (be scope
of the question and has gome o fthe
whole question of the freedom of Press.
Therefore, mnce the Mimiter has chesen
to expamd the scope of the Short Notice
Question by quotng cven from Mr.
Setalvad’s book, how it s going to
advance.

MR SPEAKER Please come with

your question.

WA A1 §9 O ¢, 4 9 B
e ¥ qfed | w19 a1 agE R W N
£

SHRI P. G. MAVALANKAR: * *
SHRI I K GUIRAL: * *

MR SPEAKER If you will sec the
proceedings, you will find that he was
making these allegations. T expressly toid

him that he was not puting questions
but that he was maling allegations after
allegations against him Why should you
disturb the stmosphere of fhe Honsc?
Rather than asking a question which &

relevant why are you making afegatiors
after allegations against the Mirister?

I tokd the Mimister that these are mere
allegations; he need not answer,

PROF MADHU DANDAVATE: What
s the wrong with the allegation?

UTaW WER : W19 A7 o wft gy
g W W RO T ) we Qo
w7 At ay QUG W 1wy e Jewr-
WaT w1 o v § e fe Wi
ook &

& wwfgrd wed : A
e wT AW R

W T SGweqT WT N
AT o & wfgr

R e e — S
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SHRI SAMAR GUHA: Sir, I rise on 2
point of order. -

MR, SPEAKER: Despite my warning
fo him not to side-track but 10 ask ques-
tions, ullegations after dliegations and all
that are made against the Minister.

oft vaw fagr ot :  wunw
WERY, AT T 97 &)Y W07 A WA
feraae w92 ¥, 9@ ¥ wdad
W ¥ frere wwa €1 AfET g wat w1
fdr ¥ &Y ww T wA FY
TwE Y ¥ 2 | HEY Wiy TR
AT 9T QAU T wwq § *

MR. SPEAKER: The point of order
should not be one-sided. It was relevan

for him to ask questions. But, he shouki
not side-track and make all sorts of al
legations.

oft waw fagrht woddt :  wm
I * famoers &7 wwa T o

Mr. SPEAKER: I told him that he was
not asking questions, But, he was making
allogations after allegations. I shall sec
if it is objectionable.

oft vaw fugr®t srwdalt @  ww
T w1 ware afey oY g w7 T
ey | sOyEgE, |

MR. SPEAKER: All I can do is to dis-
allow the questions apd answers on both
sides.

No more guestions. I have sald that
everything said is expunged.

ow, Shri Nitiraj Singh Chaudhary.

off g WN WOUTT : WO TERA
& STOW 3 T EY T, W R O A
qex #t gorwa fferd |
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U RGO W & W QY
™, ww ot qw Wy o

¥

g gfeR |
ft gon W veaw : ot A
wgr ¥ wy fermd oft & wex & e ¥

gu ar %) sfrere gy § fr ag sews
W W AW WY A 6 a6
& 1 W & 716 wifge & fe wdlt v
oy wga @ fe mfewi WY gm g @
AT 9T, Tt wowt Jwr § www oA
& forg, ot & ag W wrgaT g fiw oY
AU T W7 BAL ¥ Jud faas
®r& SaTw a% A I3 Twar WX W
g #t Afy f qreear $ IR
ST WAT WEGW UY FATH TG ¥ Wi
3?

SHRI 1. K. GUIRAL; It is a strange
type of question. May I submit that an
allegation was made. ...

MR. SPEAKER: Kindly, let him not go
into that matter again.

SHRI I. K. GUJRAL; 1 am not going
into that. 1 am replying to his question.
| was saying that my bon. friend Shri
Samar Guha had felt that the management
was under our pressure, and here my hot.
friend Shri Kachwai feels that they are
under our pressure, The two wure self-
contradictory. That is not the gquestioc
at ssue now; the main iwue is that a
working journalist had iepresented to me
and given all the documents. Thp issue,
definitely, as I put it to the House is, free-
dom of expression for editors and journa-
lists, and I thought that all sides of the
House would be equally concerned abuoui
it. So, if my hon. friend fools that
management has & case, 1 do net thi
that it s fair to this basic concept
freedom of expression must be preserved
at all cost.

the
think
that

#*Expunged as ondered by the Chair.
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PAPERS LAID ON THE TABLE

NOTIFICATION RE. DELIMITATION  OF
AsseMBLY  CONSTITUEN(IES  OF
PONDICHLKRY

THE MINISTER OF STATE IN
THE MINISTRY O LAW AND
JUSTICE (SHR] NITIRA} SINGH
CHAUDHARY): I beg to lay on the
Table a copy of Notification No, S.0.
#47(E) (Hindi and English versions)
published m Gazette of India dated the
25th August, 1973 contaning Order No
4 of the Delimitation Commusion in
respect of the delimuation of Assembly
constituencies 1o the Union terntory of
Pondicherry, under sub-section (3) of
section 10 of the Delimitation Act, 1972
[Placed in Library. Ses No. LT-5613/
731.

AnnUAL Reports, ETC. OF WeST BENGAL

AGRO-INDUSTRIES CoRPORAIION  LTD,

CALCUTTA AND Mysore Stalr  AGRO-

[NDUSTRIES CORPORAIION LTD., BANGA-
LoRE FOR 1970-71

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE): 1
beg to lay on the Table—

(1) A copy cach of the following
papers (Hindi and Enghsh versions)
under sub-section (1) of section 619A
of the Companies Act 1956.—

(a) Annual Report of the West
Bengal  Agro-Tndustries Corpo-
mation Limited, Calcutta, for
the year 1970-71 along with
the Audited Accounts and the
comments of the Comptrolier
and Audilor General thercon.

(b) 'Assual Report of the Mysore
State  Agro-Indaostries Corpors-
tion Limited, Bangalore, for
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the year 197071 along with
the Audited Accounts und the
comments of the Comptroller
and Auditor General thereon.

[?) A statement (Hwdi and English
ver_am) showing reasons for delay in
laying the above Reports, [Placed ¢
Library. See No. LT-5614/73].

WiLb LIFE  (TRANSACIIONS
DERMY) RuLis, 1973

AND Taxpe

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH), ] beg to lay
on the Table—

(1) A copy of the Wild Life (Tran-
sactions and Tuxidermy) Rules,
1973 (Hindi and English ver-
sions) published in Notification
No. G.SR. 198(E) in Guazette
of India dated the 9th April,
1973, under sub-section (2) of
section 63 of the Wild Life
(Protection) Act, 1972.

(ii) A statememt showing reysons
for delay in laying the above
Notification. [Placed in Libra-
ry. See No. LT-5615/73].

SFATEMENT RE. CORRECTION OF ANSWER
T0 USQ No. 4426 mE. Manmas-Port
BLam SeavicE

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
I beg to lay on the Table a statement
correcting the reply given on the 27th
August, 1973 to Unstarred Question No.
4426 by Shri Shanker Rao »avant re-
gurding Madras-Port Blair Service at a
Loss by Shipping Corporation of India.
[Placed in Library, See No. 5616/73].

NOTIFICATIONS UNDER  ESs&NTIAL
CommoDiTIES ACT, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I beg t0 lay cn the
Table a copy each of the following
Notifications under sub-asection (6} of
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section 3 of the Essentinl Commodities
Act, 1958~

(i) The Temiles (Praduction by

Kanitting,  Bmberoidery, lLare

making and Printing, Machines)

Contro! (Amendment) Oprder,

1973 (Hindi und 2ngliskhk ves-

sions) published in Motification

No. S0. 1185 in Gazstte of
India dated the 28th  April,
1973.

(ii) S.O. 1186 published n Gazetie
of India dated the 28th April,
1973 containing corrigendum 10
Notification No. S.0. 3i&e
dmed the 21st July, 1971

(iii) The Woollen TIextiles (Pro-
duction and Diswributon Con-
tro}) Amendment Order, 1973
(Mind§ and English versions)
published in Notificaton No
S.0. 2412 in Gazettic of Indm
dated the 25th  August, 1973.
[Placed in Library. See No
LT-S617%/73).

STATLMEN1 RE. CORRECTION OF ANSWERS

O UMNQ. No. 1582 ro. PrmsioNs 71O

FREEDOM-FICHTER MPs AND MLAs AND

US.Q. No. 4862 RE. CASUALTIES DURING
PAC revorr m UP.

THE DEPUTY MNISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOBSIN): | heg to lay
on the Table—

(i) A statement (i) correcting the
reply given on the Ist Avgust,
1973 ® Unstwred Question No
1582 by Shrei Ramavatar Shastr;
regarding grast of pension to
freedom fighters amongst Mem-
bers of Parliament and Siate
Legislatures and (il) giving rea-
soms for delay in correcting the

reply.

(ii) A statement correcting the rc-
ply given on 2%th August, 1973
to Unstarred {Question No, 4862
by Shel’ R. R. Singh Deo re-
garding casualties during  the
exchunge of fire betwéen Army
md PAC in UP. [Placed in
Librory. See No. 1T-5618/73).

s&vzm?u 5 W
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PaorIT aNL Loss ACCOUNTE AND BaLANCH
Suest ‘Poi 1974Y o K'Ar
TION Baarcw or P, & T..00spxr.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONY
(SHRI JAGANNATH PANADIA): |
beg to fay on the Table a copy of the
Profit and Loss Accounis and Bslance
Sheet (On accrual baiis) of the Tele-
communication Branch of the Indian
Posts and Telegruphs Depanment for the

yesr 197172 (Hiadi and English ver-
sions). [Placed in Library. See No.
LT-5619/73).

INDIAN  NavarL  Auxmiwy Seavics
REcU1ATIONS, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE  (SNRI
J. B. PATNAIK): [ beg to lay on the
Iable a copy of the Indian Naval Auxi-
hary Service Regulations, 1973, pub-
lished in Notifictition Mo, SR.O, 232 in
Gazette of Indig dated the I1st Septem-
ber, 1973, under section 135 of the Navy
Act, 1957, [Placed in Librarv. See No.
LT-5620/73).

STATRMENT RE. CORRECTION OF ANSWER
10 US.Q. No. 3478 Re spow BankIng
PROGRESS IN BiHar

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): | beg to lay on
the Table a statement (i) cursecting the
reply givem on 17th Angust, 1973,
Unstarred Question Neo 3478 by Ku-
mari Kamala Kumari regarding slow
banking progress in the State of Bihar
and (ii) giving rcusom Tor detay In
correcting the reply. {Placed I/n Librarv,
See No. LT-5621/731.

STATEMENTS SMOWING ACTION TAKEN BRY
GOVERNMENT ON  ASJURANCES, PROMISE
ETC

THE DEPUTY MINISTER IN 1HE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARA-
NAND): T beg 1 Jov on the Table nine
siriements showing the actisn taken by
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Messages from 30
Reajya Sabha

undertakings given by the

Ministers during the various sessions of Lok Sabha:
Fourth Lok Sabha

(1) Statement No. XXX}
(2) Saatement Mo, XXX
{3) Statemers No. XX

Seventh Sesswn, 1969.
Ninth Session, 1969,
Bleventh Session, 1970,

Fifth Lo\ Sabha

(4) Statement No. XXIV
(5) Statement No. XV
(6) Matement No. IXx
(7) Statement No. VII
(8) Statement No. VI
(9) Statement No. I

Second Session, 1971.
Fourth Session, 1372.
Fitth Session, 1772
Sixth Session, 1972,
Seventh Sesston, 1973,
Eghth Session, 1973,

[Placed n La\hmn. S»¢ No. LT-5622/ 73]

12.07 hrs.
COMMITTFE ON PETITIONS
MINUTES
MR, SPEAKER- Now, item No. 12
Shri A P Sharma. He iv absent. Then,
Shri lshaque Sambhali  He »n  alw

absent.
SHRI K. & CHAVDA  (Paian). |
am also a Member of that commutice
the

So, | cun ly it on the Tabl- of
House.

MR, SPEAKER: Let him fint ex-
press his regret that the other two Mem-
bers are absent and thenm say that on be-
half of those absent Mombers, he n lay-
ing it on the Table uf the House.

AN HON, MEMBER: Shri lhayue
Sambhali has just com: to the House.

SHR[ ISHAQUE SAMBHALI (Am-
roha); 1 apologise {or my absence

I beg to lay on the Table the Minotes
of the Tweaty-second to Thirticth Sittings
of the Commitiee on Patitions.

—

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, [ have to report the
{ollowing messages received from the Se-
cretary of Rajya Sabha — 1

ti) “In accordance with the provisions
of Rule 127 of the Rules of Procedure
and Conduct of Business m the Rajya
Sabha, | am directed to inform the Lok
Subha that the Rajys Sabba, at its sit-
timg heki on the 3rd Seplember, 1973,
agreed withowi any amendment to the
Reserve Bank of India (Amendment)
Bill, 1973 which was passed by the
1ok Sabha at it sitting held on the 27th
August, 1973

(i) “In accordance with the provisions
of Rule 127 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to imform
the Lok Sabhy that the Rajya Sabdm,
at its sitting held on the 3rd Septem-
ber, 1973, agreed without any amend-
ment to the Foreign Exchange Regula-
tion Bill. 1973, which was passed by
the Lok Sabha at its sitting held on the
27th August, 1973."

(i) “In accordance with the provisions
of Rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the 1.0k
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[Secretary]

Sabha that the Rajya Sabha, at its sit-
ting held on the 4th September, 1973,
agreed without amy amemdmesnt to the
Indian Radways (Amendment) Bill,
1973, which was passed by the Lok
%abha at its sitting held on 29th August,
1973,

(iv) “In accordance with the provisions
of sub-rule (6) of Rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, I am direcied to
return herewith the Orissa Appropriation
(No. 3) Bill, 1973, which was passed by
the Lok Sabha at ilg sitting held on the
28th August, 1973, and transmilted to
the Rajya Sabha for its recommendations
and to state that this House has no
recommendations to make to the Lok
Sabha tn regard o the said Bill."”

(v) “In accordamte with the provisions
of aub-rule (6) of Rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am dir-
ected to return berewith the Manipur
Appropriation (No. 2) Bill, 1973, whuch
was passed by the Lok Sabha at its sit-
ting held on the 29th August, 1973, and
transmitted to the Rajya Sabba for its
recommendations and to state that this
House hus no recommendations to make
to the Lok Sabha in regard to the said
BifL.”

—

ASSENT TO BILLS

SECRETARY: Sir, 1 lay on the Table
following two Rilis passed by the Houses
of Parliament during the curremt session
and assented fo since a roport was last
mads to the House on the 31st August,
1973:—

(1) The Appropristion (Railways) No.
3 Bill, 1973,

(2) The Payment of Bomus (Amend-
ment) Bill, 1973,
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COMMITTEE ON PUBLIC UNDER-
TAKINGS

ForTieTH REFORYr AND .MINUTHS

SHRIMATI SUBHADRA SJOSHI (Chan-
dni Chowk): I prescot the following Re-
port and Minutes of the Commities on
Public Undertakings:—

(1) Fortieth Report on  ‘Role  and
Achievements of Public Under-
takings',

(2) Minutes of the sitlings of the
Committee relating to the above
report.

COMMITTEE ON GOVERNMENT
ASSURANCES

SuxTH Ripoar

SHRI C. K. JAFFER SHARIEF (Ka-
nakapura): 1 present the Sixth Report of
the Commuttee on Government Agsurances.

COMMITTEE ON PETITIONS
THIRTRENTH REPORT

SHRI ISHAQUE SAMBHALI (Amro-
ha): I prescat the Thirtecnth Roport of
the Committee on Petitions.

SHRI SAMAR GUHA (Contai): I had
given notice of an adjournmemt motion
onmeshnrmofmppiyoffoodml

MR. SPEAKER: No, so.

SHRI SAMAR GUHA: This is the last
day of the seaslon. There is a seriows
food crisis all over the cowmtry....

MR. SPEAKER: [ have not aflowell
adjournment motion, nor have I allowed
the reading of it here,

2



»
Report

wrw %% gy dawr fear & fs o
fiefy oyl g g o ¥ 1 Forgir i
few far §, 3w T i #% OF o
¥ ¥ i oz d e g
T T T g L

ot w2 a fag. <t vaddy (vfaae) -
oY T T RaeE § 7

wvw itee Y wy AR ¥ d,
¥ forr Porart Ao sy &, 8% 7o
g —mwacfeageanz i

ot QWo Qo wwdl  (FITIR) .
W WERY, WY FATC AN ¢
se fazer w& ol &, AP gw ar 2w
T g

aelw war s ) feRw & o
FE FEY T ATH AT qET A FA

st wes fagry ;sQdt g e
wrer T

WAy JERT & g A A
FIN J %W AWA § 14T EewA G
 —TTHATAT LAFT ZHT T L@TH

W) wes fagrt sEddR @ W
&) "y I ¥ NTeAr T &, Wi QAT
q R
SHRI PILOO MOPE (Godhra): Do I

take it that you wani to become an aslro-
naw?

MR. SPEAKER: With you, it will be
very difficult to lift up any aircraft!

SHRI PILOO MODY: I will commu-
nicatg, with you.

Wt qete Qwo et : W e,
wt ur ¥ e fireg g€ ¥ 1 @

B ol Wiy 3 ot koY, fowr
wghﬁ wﬁs'mu.

1827 L. 8.2
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SHRI SAMAR GUHA: Would you
kmdly allow me to rcad the adjournmeat
motion?

MR. SPEAKER: I have not allowed
any adjournment motion.

Order, please. No Adjournment Mos
uons

SHRI K S CHAVDA (Patan). 1 have
also given notice of an Adjournment Mo-
tion. (Inferruptions)

SHRI S. M, BANERIEE Sir, there has
been a slush in the quantity of wheat ra-
tion distibuted m Uttar Pradesh. I want
to know from the Mimster concerned ...
(Interruptions)

MR. SPEAKER: Oriler, please.

Now, the statements may be lakl on the
Tabk of the House.

12.16 brs,

STATEMENT RE. GRANTY OF ADDF
TIONAL DEARNESS ALLOWANCE TO
CENTRAL GOVERNMENT

mmwmm'
YESHWANTRAO CHMAVAN): S5, & baph
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[Shri Yeshwantrso Chavan)
to lsy a statement on the Table of the
House.

1972

12-monthly average of the All-India Work-
ing Clasg Consumer Price Index (buse
1960 == 100) and not with reference to
the Wholesale Price 1ndex of .ommodities.
Accordingly, dearness allowance in terms
of these recommendauons became admis-
sible when the average reached 208 on the
30th April, 1973,

3. Pending examination of the recom-
mendations of the Third Pay Commission
relating to dearness allowance formula, ad-
ditional dearncss allowance has been sanc-
tioned provisionally to employees draw-
ing pay upto Rs. 375 per month, with
effect from the 1st May, 1973, apart from
the mm relief sanctioned carlier. A

recommendations can fall due when the
12-monthly sverage of the All-Indis Work-
ing Class Index (base 1960 == 100) roach-

1

1807 e
STATEMENT RE. INCIDENTS NEAR
SHARDHANAND COLLEGE

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME APFFAIRS (SHRI
F. H. MOHSIN): I beg to {ay a statement
on the Table of the Home,

STATEMENT

Due warning
rain from acts of vi)-
However, 1t proved n-
effective. The use of tear-gas was ordered
when an attempt was made to set the
D.T.C. bus ablaze A consiable of PS
Alipur was alyo reportedly attacked 1+
some students and taken inside the college
compound from where the stones were
being hurled. The pohce was then order-
ed to enter the college compound, The
situation was brought under control in the
afternoon following discussions wath the
Principal and the students of the college.

The Delhi Administration have also or-

D.TC. conductors. Efforts are also con-
tinnously made to redrems the grievances
of the student community in regard (o
transport arfangements.

1217} .

OF T3, CASES
THE MINISTER O AND
FAMILY PLANNING L%F’“
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o, (St)

It is regretied that the mistake was not
poticed earlier,

1248 hrm.

STATEMENT RE. GOVERNMENT DE-

CISION TO REDUCE THE QUANTUM

OF ALLOTMENT OF WHEAT TO U.P.
AND OTHER STATES

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): 1 beg to lay
8 statement on the Table of the House.

Statement

Allotments of foodgrains from the Cen-
iral Pool are made to the State Govera-
menty every month taking into account

f

;:}!
i
i}
B}
i

Food Situgtion 38
in Kerala (St.)

the next rabi crop, supplics to States have
to be regulated taking info accomat ihe
available in the Central
Pool and the expected imports from ab-
Keeping in view the prospects of

cugrent kharif crop a reduction in
the allocation of wheat during September
was made to U.P. and other States. Reduc-
tion of

12,18 hm.

STATEMENT RE. ACUTE SHORTAGE
OF FOODGRAINS IN KERALA

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): ] beg to Iay
a statement on the Table of the Homse.

Statement

Kerala is deficit i foodgrains and has
to depsnd on supplies from the Ceolre.
The monthly demand of Kerala for rice

end of 1972, there was no formal allot-
ment of rice to Kerala. The State Gov-
ernment was permitted to drew its  full
requiremenis of rice for meeting the pub-
hc distribution requirements from the lo-
cal Food Corporation of Indi

where Central stocky are held, to
severe drought in the
1972-73 causing bbasidersble
thmuhmwz
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sdequate stocks are maintained with F.C.I

sy wy fend (wher) oo
wiww, o Wy oer w T &
w o ol 1 W i fawm
¥ Iyl sYo fogwmw o ¥ W
wardfiee W& §e 2625 % wara ¥
8 W, 1973 ¥ w1 fiw Juw gend
fao #t Giw T vwz Tur SR WA
arfy ot weafat & woi S o

B Bt S - 42

& atw s § fe ool o oy
fefir mor ¥ ey o o vy el
¥ ford oy vz W)

W S wrew W il
CE > o F I X
T, W A wt wwew A Fear
arar § fir ded iifow Colifeafor
srewz fafede & fior Tatelt awitr
& W W el e oW §C
far § 1 W wn F o we,
1973 ¥ waRtfen T G 2625 |
& W () & gec ¥ fad e
ifrafar ade e o am
ARy gzwr g | el e e
fafawr g ofeg —

“Bad werrew fafady i
e $afos phfiafer srEe
fafadz & o a7 Tl w1
firat & fadeft wgar & fasior
sTow fear | Tw awy ARy
& faorier W W s @
¥ Faw o WY Reder agan
Ladc A
wyeFfagan g |
IUT ¥ ¥ v war w7 fn TRy
¥t faufor v arelt woufedt & ¥ oF
wat fadeft wgdt wx W@ &
oy et ded e gfem & o

W WY X W e ¥ uwedy
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41 Re. St. Laid

aqt & Fars w i gty F wea § AT
ATEY FT JOET & TINHTT FW AL AT
Faf #1 F51 7% FAly & TR ¥
T g€ afFAT HR AT A A
FW F fau qu ok oy AfgwL
qres FE |

39 F0 & Tw dfg N wIHQ
3 R S IGT I G F FT H
za (egfa & . fadgsa. & sedw fear
AT AT | TF TEHF S ATH FAT G
Sed@ 7 7T, faga f5 &9z &, ™
SHTT AAIT A1 qafg agre & Ak 7
forg, sgar fa@efr @gmw & faar
UHET F FATEF AT FT fean § F
IR F FAqeq & AR F1E 49T TGN
&

|’

o)

'12.20 hrs.

RE. STATEMENTS LAID ON THE
- TABLE

=it wew fagdr arwsad (wfaax) @
TEqA 1, FE FF TEIH FT  HET
FH F F REAT ISTET 4T 47 |
o F Fl 491 f& Adr AgRE ag
5 | "t 71TT T FIS FUT G W@
g, 97 f& AL AT F (gard & o FA
1 i Ag 2, I@ == I |

SHRI INDRAJIT GUPTA (Alipore):
All these items 18 to 22 were just laid

on the Table of the House. They should
actually be read in the House.

SHRI ATAL BIHARI VAIPAYEE:
And Members should be allowed to seek
clarification.

MR. SPEAKER: Copies were availabls
tn the Notice Office.

SHRI INDRAIJIT GUPTA: I came
through t: Notice Office and they told
me that one statement was available; the
others were not there.

BHADRA 14, 1895 (SAKA)

B e T T
.

Re. St. Laid 42

Y wew  fEat wwad - s
HEZT, AT LR A AFE TG T |
sfax o a1 Fer = aw fear mr
27 u# 99 T oAd #ERT A
A4 AT F F0 F87 2 | Ad! 6Wged
Tgi 9% 4 gU &, N IAW TIATT AZT |
(eotamre)

SHRI INDRAJIT GUPTA: Items 21
and 22, both of which concern the very
serious food crisis, were laid: they should
be read -out here.

WA WgEE 1 qF FE @S
T g a8 @ &

oSt wEw feagdt wiwad @ weder
TRa, #7 ug faan g, wat wgRa q39
F ARG FT @ & | SAL NI AT
Frer war F fam § 1 ag wEw A
TAT ATTHRR K @ g | F A0 FA1EW
fF g @< @1 e fFaq &9 fan
aT g | (EENE)

MR. SPEAKER: After the statements,
rules do not permit questions being ask-
ed. If there is a specific question that
you want to raise, sometimes in the day
he can make a statement in reply.

SHRI K. S. CHAVDA (Patan): Rules

do not permit the statements being laid

on the Table of the House.

SHRI1 S. M. BANERJEE (Kanpur): [
wrote to you. in the morning, when I
saw the Order Paper. I wanted to raise a
point of order on two items—No. 18,
dealing with dearness allowance to the
Central Government employees and No.
21 about the supply of wheat to UP. I
know that 216 points will be reached next
month. The dearness allowance will have
to be increased ‘and you must allow us
to have a discussion. I Xnow that they
have given only Rs. 7, § or 10...... {in=
terruptions)
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SHRI INDRAJIT GUPTA: Mr. Baner-
jee had written to you already today and
you said you would allow. You said it

MR. SPEAKER: I am going to allow.

SHRI SAMAR GUHA (Contai): The
hon. Minister has laid a statement. My
adjournment motion was precisely on this

point.
MR. SPEAKER: I did not allow any

adjournment motion.

SHRI SAMAR GUHA: In my adjourn-
ment motion I said that there was shortage
of stocks in all the ration shops in the
country. ..... (Interruptions)

oI AFERA : M FW & 7AT
g@ @ g ar @t ¥ #1fey s a3
qIerA+Z @ JgT 9T a1d HA F A4 2
for srd & 1

=Y Qo QAo AAST : ZH FAT MIT
w8 @, gwd wmwr feawt fzam

|

ot gHR 97 wBAR (A7) ¢
AT 9T 9T @A A FFA I
gt & o avs a1 faar giar @ f&
M7 92T 9 T@ 147 | a8 97 at
qET St B q@FHL AT =A0fEY

SHRI SAMAR GUHA: My adjournment
motion refers to all the States. But his
statements relate only to U.P. and Kerala.
There is shortage of foodgrains all over
the country including West Bengal, Maha-
rashtra and other States. What steps is
Government going to take to supply focd-
grains to all the States?

MR. SPEAKER: How can he give in-
formation about all the States at such
short notice? He can read bhoth the state-
ments and we will pass on,

A FEw fagrdt avwd ;o gFd
T FTEINT ? IR qATH [BA HT g
3 a1 TGN FT 0 Aawa § |
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WA AT : qH K I
74 g afsr M AT w=q & faegr
41 g a=dt g e fao § wq I
Y AT § ? FTW@T M T A A
T FT &, D13 54T AT HA q¥ ITHC
quar gfar § afFa wa @ g
g

o fagaws feg  (ga7) @ ow
wifadr fawr & meas wgien, wa AT
AT TFE F TIg FT @Y 3T FIT gard
9% W 3 |

ned AgEm 1 Fifad faa aw
A9 38 qIg 37T 3—a8 facger w=iq
ga g 1 wfadr a1 7% 97 IF
qig 7l 2 a7 aF faum g g
78 ¥ wiermz # @ &, gafac &
Y FIT 3 qFAT § 7

#t wzw fagidt awqat - qr few
7B & fag ¥t 97 w5y, W A ®
fear 2 1

:ooar fwe eifsy,
THST 9ZAT W A3T &

12.27 hrs.

;}E, QUESTION OF PRIVILEGE

st gy fomd (atdr) @ mem
HErEg, § O F ATHT OF AgAqw
faqx Iz1aT F1EAT | WEWQ § §Y
uF JAT 98T fF Fo Fo AFTATIFHA
S A AET 7, HA 9% O0% gsyEr
 WT X owEy ¥ Ag S 93y
fear & wasr wfaarz fear & =%
Igiv 31 & 7 7 famd & Ffo Fo
TEAEIT F gEey H Taqadel
e | F @F aur ave-faae F-
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WE ¥ W U W o e §
s & & wly 5ff wgt e e o urd-
g ¥ I AT R
““*m‘ﬂﬁi’-icﬂ-
arfdwa »7 Wy & we wytar &
1 W oy o s wg P R o
wririole & Y% arva @ 0wy £ )
ﬂiotﬁm',iotomﬂf&
werfraY ®r A farar ot vy e o
e Awaw % Y STy Al agrTw
wrar ¥ ar® ¥ 917 3% 1973 & s
6 WA ¥ 73 X% Ayerd w §, areew
7§ sk ¥ @ fe o ey
¥ o erdwrwr wfY femr ( qama
A & oy & § o A Ao w
wre 8% foar Y <4 a7 ¥ 397 qwA-
Tt §Q w1 gy 7 AT
drerenl ¥ THr

weUw AERW, X A IIA ¥
qgd & aveert A & wifow s
F | wAwd w1 ¥ W e wom
g WY aw qf e § fs e qrd-
afaw fexr & & awt 3+ ) FBMEAT R
wery wgred, IX o Fy gl g
s Rt e § ey wadt w1 Y 1w
¥ o A7 97 faer gur § fr fewr
m“‘*tﬂn’m&io ¥o
F1e~, Fo o A, Fo Fo gawria
urfe v=figt & amm § A 1956
®MA & a@T  viwed T &
ag o ®o wifargdn+ wur wwr §,
& oy aaar 1 fadt ¥ qw wT W
fr ag wa dx @ 3y gfag de &
Twezd gt 7€ 1 a7 R Q AwAT R
¥ quw ¥ Ay Wy« dfe Ao
oz & fo ¥ 3 &1 arw aw f fovar o
we e wERw ¥F o ey ¥,
e RA ¥ ¥ ¥ &
i wrw ¥ ¥ gw o ww e
Rty or wy A K AW R

T QUF BHADKA IY TEW TSNNE)

PYor o~

o o o IR vl PR
T & qemd e

x ag g § e farer warer & e
femdiz & ft o W wiw wX W
wiRw fear & 1 et gara & Ko Ko

AT §, &Y qg fadrmfasTe w1 JeweT
& 1 37T gt wa vl & A€ sl
fem g a1 o Awaw % ¥ Ok
sfrarz frar g At am waw & ardy
tfRepfisadatdge syt w
wind I & vy w1 wfiwrc g

WETW WEET, T T ¥ wPvedf
®, feae & mw A ¢, g i
aveT ot § 1 AeE Ww WY -
wfre s w0 § Ty o wow & Y
FIEHT | QAT TE AT St
wr arefr | T xE ¥ ek fedw
gt & ot Frawr 227 ¥ gy wiw R Y
® v @fad ) mﬁi’ni‘olﬂﬁ-
Ao &7 amy faar ar 7 war
g wrdy fear qr fie §o ¥ wm-
AT T FT WA TF W TORT A
PR shiagemrrfean &
e’ B ds Fo weafmy
& arn for, for & arew gt
& Wk 3 e 9 rdwor afr
t 1 wfakag o T §x Sowr
¢ = % fagw 227 & qga ww whedy )
wt fet o e grew d Ay
A & g 9v W g¥ aeE W
wfirerz tv niferrie ¥ wft @ wrem
wefad gt v ¥ a3 faRgr oy
v #ifa
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SHRI K. P. UNNIKRISHNAN (Bada-
gora): We fuliy support him. It is a se-
serious matter,

MR. SPEAKER: 1 have seen that re-
port by J.K. Organisation in which Shri
Madhu Limaye's name is mentioned. |
have seen the news also. The newspaper
Hindustan Times has published only what
‘the J.K. Organisation had sent them.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): It is an agency veport.

MR. SPEAKER: The Secretary, J.K. Or-
ganisation, Kanpur, has issued the follow-
ing press statement;

“It has been reported in the press
that Mr. Madhu Limaye, M.P.,
while speaking in Parliament
about the alleged frauds in the
Bank of Baroda said that a num-
ber of cheques issued by J.K.
Organisation an industyial group,

bounced. JK Organisation has
no account with the Bank
-of Baroda, -either at Hom-
bay or at 'Kanpur. As such,

the allegations have been made
wrongly and the Organisation
has incorrectly been named by

the hon. Member in this con-
text.”
SHRI AMRIT NAHATA (Barmer):

‘This is a serious thing. It is 4 deliberate
distortion.

MR. SPEAKER: I saw the proceedings
«of the House. Shri Madhu Limaye had
mentioned J.K. group of Industries and
mot J.K. Organisation.

A ®T TR < 7 AL ATATIR AT
T %% 3 |

MR. SPEAKER: Why are you so im-
patient?

I am not contradicting hkim. He had
mentioned ‘group of industries’. Now,
Mr. Limaye came with a privilege motion.
T allowed him to make a statement other
than under a privilege motion. If he wants
to treat it as a privilege motion, this paper
has just published what they have stated.
Privilege against whom? They have bas-
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ed it on the press reports. If he wants it,
he must give ‘me the names of papers
which have misreported it.

Y wg fwad : wY fFE GO 9w
HTATE AN g | TR T BIATET
T & 1 g @ A9X 9% WIRW
FT W@ & 1 [y off maanz 7 Fo Fo
AAAESH a1 & 78 fomr ) faw
TF RATHIT | JY #s QUL ATEl &
FuSr I AGr 2 | Ty WRIEA, AT
5T adr & A |
MR. SPEAKER: If no paper has repori-
ed this, then how have J.K. organisaiion

people mentioned, *{In a certain press
TepOoTEs Frie X

st wy fowd : oo gamar Arfo
ST ¥ | v HfE favr = a1 @ #
zafad FZ@E FT & AT 95 AT
oz 78 ar faqe g

FAA WA : fAUT A1 99 F9
@I, T FCIWIE N I fem 73,
gag 33, fafads seiee w1 a8 @9
sl fFmeammdamgm) AR
1 =i |

=t wg fead @ AAT AW AT
A i araaEr e |

weqa wiew . § @ Cfegwa
zTgw” GuT Fr qui R w7 @) 47
gaT & g, Ft & & g7 AIT AW
wfeedaa wf gam At & = 31 e
FHET & G0 6T 7 | ZA FET Brell
FW WL

=t ug fqu® : T@9X 9gH T7-
T AR 1 So Fo FMATNA
&1 & qqr 1 fa@r & 1 12, aro-
T T 9T 99 FT a9 §, S} Sl
& gl 9 | gEfd R o
FT A § F9 H T I€q 2 |
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ot AW 1o Fo HAATEAIA
F oA QBT AR “fegETa avea” w1
o 95T | W9F d7d ar agl g gaq
gl 7

#f v {owd:  wow WREd,
U1 &1 I qL& A3t araqr arfgd |
#Y SEG § 9ar @wEr g | w9
uar & drfsd, ¥ Av w1 Fegarir
qg FT § |

MR. SPEAKER: You leave it to us.
We will get it done. We will enquire as
to which J.K. organisation approached
Hindustan Times. We will enquir. all
-about it from Hindustan Times as to who
are the people who gave this news, how
they gave it and all that.

sy we Fead : & St avir qgl
HTAT ATGAT, A fFT qJg T IRAT &
& =2 S 99 FweAr B QW F
g SO WAEr greww 9 a<g Al
aeT A I |

MR. SPEAKER: I will find out every-
ithing myself.

12.40 hrs.
MISCELLANEOUS MATTERS

SHRI SAMAR GUHA (Contai): In the
course of a cail-attention ‘metion there
was a discussion whether the text of the
suggestion th'at was made to the Netaji
Inquiry Commission by the Minister of
External Affairs should be ilaid on the
Table of the House. You had then asked
the ‘hon. Minister to give you the text of
that letter that was issusd to the Neiaji In-
quiry Commission aad said that you
would scrutinise it and let the House know
wheher a faithful summary of that text
could be given. (litzrruptions) 1 want
to draw your aftention to the fact that
‘the findinz of the Netaji Inauiry’ Com-
niissien sdepends -on  three factors: one,
about ‘documents; * the second, about Col.
Habibur: Rahman; and . the third,, about,
the,visi*--mj Taiwan. Col. Habibur Rah-

ey

4%
4

-
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man is not appearing before the Coin-
mission. The Government has not sip-
plied the documents to the Commission.
The whoje visit to Taiwan which is the
reported placc of the alleged occurrence
of the piane crash by the Netaji Tnguiry
Commission has been practically sabo-
taged when Government issied an :ins-
truction that4{they wilk not have any
contact, either official or non-official,
with the authorities of the Government
of Taiwan or with any other non-cfficial
organisation.

I want to submit to you ihat this may
fead to filing a writ petition. From the
10th September, the argument session oOf
the Netaji Inquiry Commission is going
to be held., On behalf of the National
Committee to assist the Netaji Inquiry
Commission, Shri Ashok Sen will argue
the case. So, this is very relevant. The
text of the letter should be made known
because we have to know whether the
terms of reference that were given ta
the Commission have been violated or
not, whether the freedom of the Com-
mission has been violated or not, whe-
ther the Commission has conducted the
inquiry in accordance with the terms of
referencé on ‘the basis of which the
Commission was formed or whether Jus-
tice Khosla has somehow allowed his
authority to be circumscribed by ‘the di-
rective of the Government to practically
sabotage the whole inguiry. For that
reason it would be necessary for us to
know the text of the letter. Unless we
know that the iext of the letter will he
made available, we shail have to zo to
the Supreme Court to have a' writ peli-
tion because without that letter the pro-
ceedings on behalf of the Defence Com-
mittee of the public cannot be conductad
and our lawyer will not be able to argue
the case in an ellicient manner, There-
fore, I would make my first submis-
sion that, if you feel satisfied that a
faithful summary must be made available,
it should be made available.

Even then I will request you that if ii
is a faithful summary of the text of the
letter, it should .not be considered as a
classified document but it should be made
available at least to our Committee.
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[Shri Samar Guha]

Another point. In the last session there
were a number of questions I have given.
Altogether there are nine questions. The
reply given was that the information is
being collected and it will be laid on the
Table of the House. Now, it is nearly
four months. I want to know how this
House can function like this. How can
we exercise our right to extract informa-
tion from the hon. Minister if he can
go to sleep for three or four months and
no information is given even till the last
day of the session? 1 have given the
date and the number of the question.

The last point—I have given a privilegz
motion a week before about a question.
The hon. Minister of Industrial Devclop-
ment in reply to one of my questions re-
garding the Philips company hag ‘not only
suppressed the facts but he has given dis-
torted information which tantamounts to
forgery of a letter. For that reason, you
may permit me to lay fhe privilege mo-
tion that I have given you on the Table
of the House. It was a big news in the
West Bengal papers. I waited for your
decision but you have not permitted me.
Is this the reward of my patience when a
four column news appeared on the report
of my question? Therefore, I want to
know what I am to do. I seck your guid-
ance,

MR. SPEAKER: So far as the letter
which was sent to me by the External
Affairs Ministry is conczrned, I assure vou
that it was a very faithful summary,

As far as handing over the paper 1o
you, is concerned it was sent to me ip
confidence. So, I cannot do it.

SHRI SAMAR GUHA: Therefore, |
will say that it will form a very relevant
paper in regard to our arguments. Can
you make a suggestion to the Goverprient
that they may consider....

I cannot further in-
I have done my duty.

MR. SPEAKER:
volve myself in it.

SHRI SAMAR GUHA: What akout my
questions? 5
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MR. SPEAKER: I am not here to an-
swer oR behalf of the Ministers as to-what
will happen to the questions. I am sorry
I cannot do it

SHRI SAMAR GUHA:* You should give
some directives to them.

MR. SPEAKER: If you write to me,
I will send it to them,

SHRI SAMAR GUHA: I have already
written to you.

MR. SPEAKER: Then why do you raise
it again?

SHRI G. VISWANATHAN (Wandi-
wash): The Life Insurance Corporation of
India owns a costly land in Delhi-—in the
heart of Delhi, about 1000 sq. yards. It
is worth about Rs. 30 lakhs. Very recent-
ly, the hairman of the LIC rushed to
Delhi to personally supervise and finish
a shady deal. The land has been dis-
posed of for a meagre four lakhs of ru-
pess, the land worth Rs. 30 lakhs. He
did not even trust the officials of LIC
in Delhi. He himself came and finished
the shady deal.

I want the Minister to make a state-
ment on this and immediately evervthing
should be inquired into and if there i3 a
prima facie case of misappropriation of
public money, I want that he should be
immediately suspended from the post of
Chairmanship.

MR. SPEAKER: Shri Chandrika Prasad
—not here.

Shri B. V. Naik.

SHRI B. V. NAIK (Kanara): Under
Rule 377 no directions have been giveny
and it would have been extremely helpful
if a direction had been given that what,
ever such subjects listed under Rule 377
are taken up, the concerned Minister, at
least when advance notice has been given,
should be present in the House. In my
constituency, 10,000 people are affected
and nearly 2500 acres of land are bcing
taken over by the firm of Messrs Karam-
chand Thapar,—this is the shadiest of
the deal, more shady than what Mr. Vis-
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wanathan has said about the LIC. This
was a deal that was carried through in
the year 1968 under the then Syndicate
Government in Mysore. The present Gov-
ernment has been trying to be helpful
but its hands are tied too much. This
is meant for the manufacture of common
salt for the ultimate preparation of caus-
tic soda. It is not equal to the valuz of
the paddy and the shrimps which are
‘meant for export purposes. But under
compulsion, the small cultivators are be-
ing deprived of this land. I had request-
ed the hon. Minister for petroleum and
Chemicals to visit the place during this
period when excellent crops are therz, but
this wvisit has not taken place. I hope
he will come and inspect the site.

Actually the factory was licensed to be
constructed at Karwar whereas it has
been built at Binaga. For this factory
land even compensation has not been paid
and we have still not raised our little fin-
ger against this aquisition for factory
purposes. These 2500 acres acquisition is
not so much for factory purpose but for
raw material production. If every sugar
factory or sugar cooperative were to go
on acquiring land for sugarcane growing,
for the purposes of processing  sugar,
where will all and up? Even under the
Monopoly and Restrictive Trcade Practices
Act the firm hag committed an offence
and therefore the licence of the firm uceds
to be cancelled. I request the Petroleum
and Chemicals Minister to visit the place
and see for himself the situation there and
come to a judicial, moral and legal con-

clusion.
O R SO

ot TAEAE wEEr  (72Ar) o
Tenel HgiRd, ¥ fagre & o7 A% Fr
T FTHIT FT SATT GVoa7 AT & |
T Fa 2 1 Tt 75 fae # gar asv
AT & AT Rt w1 @ & fad wanr
&l faa @1 2 | fagiT T ¥ &
¥ g WEIH 3T G 29 oo A HIT AT B,
AfFT A A AR X FF Tqrfeq
gz faan s 2, o & awe
¥ Q1 qeT WA N AE o7 9 g A7
REA A faoge & i e @R
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F gz wgX & AT § | 9 faE
AN TOYMET 2 HIT F@T AT HETET
O @@ ¥ mfas £ 32 q9T F
et oY gFW F Mo @ A @
T | AT FHY MP-TG A TeWAT q@ASA!
T &, Y 98 5% ATHE H For ar g |
FEAWL g §  Toor & FATTE, 35 F
Tear &1 o aqT 8 | T 9%
agt & amfxFi & 1375 AM ToAqt
AT o1, FFT 7T IT FI T2 FT 600
M 7 faar mar g, 7w 32 9§ Tdd
faemr 21

gafaw ® =mgar g 5 fage awe
7 foaa e Y givw ¥ 8, AT Toar:
I AT feaT s | A T qBLH T
g #t feafa 2 1 agt sonf @ &
fexfa dar gy o€ & | e wgi § g3t
TeelT S 1A HI qgi foT g weer
&1 famrerr 9, @1 T A FFEL Fr
eaT fean o gehar & #wX agt # feafa-
UL THAT 2 |

T F A A A FEfE qEf-
T QR gal #, AR A Q] & e %]
% feur gar g fadm F1 wrted
TATA-——AT {6 9@ 7 AT 2w A fFar
T—HR T YH1 F@ Fura fFaea-
far g wew, SIeRT HiK gE T
frTeit | 3T 39 a3 wW fwa S0F,
qr e i feafa g gdT 2

W § 9F Wg Yo ;i o
F A3 SAFATHICAT AR GIRA F faars:
FAaEr Er AT Q@ o3, AfF fRE H
g Tl & FUAL g | WAL T OH QA
arafadl & faens Frasr & 7 81 |
7 =g fr avaT T agt Fraed # feafy
il gEA & fad Fgr saer # s
TedAT AKX HIT ALATAT AT & fegars
FETEN FT 1
SHRI S. M. BANERJEE (Kanpur): Mr.
Speaker, Sir, you must have recsived my,
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adjournment metion., I am sure you ‘are
also aware that we have represented to
this House about the drastic cut in the
wheat guota in U.P. Now, the Govern-
ment has siashed the monthly quoia from
4 kg to 2 kg. Now, the total quota
for the U.P. hag been cut from 435,000
toines to 25,000 tonnes this month. 3o,
the people are ‘agitating against this. 1
am surprised that when the U.P. is under
the Central Rule, today the people of UP,
arz being famished because they are not
being supplied with adequate foodgrains.
There are also malpractices gecing on.
The Deputy Commissioner, Shrj Tandon
issued a series of directives to the dis-
trict officials to collect the foodgrains fiom
the manufacturers and bring them into the
fair price shops.

I would request you to see thc statement
which has been issued by the hon. Min-
ister, Shri Shinde which does not con-
tain anything. But the quota has been
reduced. I would request that the Gov-
ernment should take serious note of this
and act at once to avoid food riots in
UK el

Sir, the statement issued by Shri Chavan

today gegarding the grant of additional
‘dearness allowance te the Central Govern-
ment employeas says-that the index figure
—though -it. has reacbed 216 points—Ifor
fuly is not yet available. It wouid be
~available by the end of this month. But,
1 request the Minister to consult the em-
__ployees’ representatives who are meeting
the Government officials tomorrow atr 4-30
P.M. on the payment of dearness allow-
ance before announcing it. The D.A. is
paid at the rate of Rs. 7, 8 and 10 which
is not in accordance with the formula
adopted by the Pay Commission. Accord-
ing to them, six-monthly average has to
be taken into account. The present ce-
mand of the employees is that there
shonuld be cent per cent—full—nautrilisa-
ticn and it should be based on four points
average and not on six monthly averacge.
That is what the employees have suggest-
ed. Now the index has reached 216
points ‘and so the Central Government
employees throughout the country are en-
titled to another increase in dearness al-
towince. It should 'be announced only
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after having discussions with ‘them. |
would request you to ask the Minister to
make a statement in this regard. The
Minister of Parliamentary Aiffairs is here.
But he is not hearing me. Otherwise I
may have to repeat the whole thing again.

MR. SPEAKER: No, please.

ot mew fagi & aued i 7 faa )
TEGA Higiad, AT §iL 37 F foreter fama
qArar S 7T 2 | fraat v gremR T
o IR E, TwewRi F1 owidas S
W e | wfFy S o8 o aw
fezefi  merrg ofveq & fga 7 a2
FIT 9% 24 YE HT 9@ AT FT @
g1 37 @ fowma g f& wfeams
¥ fuwsr qq § S feed ga@ay 337
oTF fpar 47 9% ATl Ag) R 2 ) 39
T T HFINO FIU L, FIH A T3T A0
g 1 39 &1 Fgar g fa fog faq =g
g% Ugafd & ZEAre 3T 89 fr T
sH ary Far snar 9ifgd o & 5w
Al A A (T w5 i
1.2 a8 T 9§ FT ATH T g% | fgeqr
& foreaes ag A forsma 779 2 fs w2
4 A T & I & AT 7w AT
AT FE AT | OF FF T 9% U
Aei gy @I 1@ ITH
A qar Frar 3 1 =g A wd
T g€ T FAIT IT F qAT =T
FWWT | AFFT T FHOT A A TR
A g fEn g ) A AT AN Tma A
FT FLA AT FAAL AT AT T T AT
gferar & o dfwq & | v T gfaw
gt & fa7 "€ St 73 ma # glaar
241 g, S0 FT ZH AT L 3 | AwA
TGS H FT FA aret FAAMLET T AT
feeell ¥ 8 S &7 ff T= ug #1 gfaer
et =fzd | w=aas 3 ot Sy
¢ & faaaat & feslt awg &1 saias
AT T qIF WEaAr g & W
forer® faaa ox foast & qadm &afg
T oY GiEr @= AT w17
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MR. SPEAKER: Now, Shri Jaganaath-
rao Joshi.

SHRI PILOO MODY (Godhra): Since
I have to speak on the subject, if I just
tag on to Shri Vajpayee, then it may not
be necessary for me to repeat miany of
the things what he has said.

Sir, 1 entirely agree with what Shri Vaj-
payee has said; he has precisely said what
I wanted to say, and I am very glad that
he has said it, and, therefore, I am not
going to repeat it.

13 brs.

Today is Teachers’ Day. For all these
years, teachers’ day has been celebrated
by the Delhi Administration, but this year
they have not celebrated it, and the tea-
chers are celebrating it by doing a hun-
ger-strike at the Boat Club.

The, demands which they have been
agitating for many many years have been
left unatiended to, ‘and this is now be-
coming the pattern eof this country, and
1 do not know how many times and on
how many problems we shall have to re-
present. But there is a certain adminis-
trative vindictivenzss that has crept int2
it. We can understand this Government
remaining insensitive. I can understand
this Government having deaf ears; I can
undersiand this Government not func-
tioning, but when it becomes vindicive
and politically motivated and does all
manner of 'things, by transferring staff
here and there like this Prineipal Chhadda
who has been sent out to a place 45 F.m.
away to punish him for his having not
confermed to their things, I would say
that that sort of thing cannot be allowed.
The Government should take serious warn-
ing of this that if they continue to do
this sort of thing, then we have to do
other things 'and we shall have tc find
better answers than we have been finding
hitherto against this Government.

oft S T @ (a9 9m):
FERE  wENRA, 377 & yma § -
fafas faeg vamm =mzar 5 ? afaw
REF TAT FMATILINE T1ET & g
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FHAE 3T B AT E H wifaa
FI KT AT & o FE 9FF TH ag
§ OSEe FX W@ &1 WAr 24 IG
§ S & omeEn A agr Ad wis @
& FEmferi e @i mg 21 77y
AT A FTA I gin o Jrar 74,
Weamar W e geqifz wfeas
a2 g & agi WaAl a9% Ag0 ar ar
2 WA &F T J 72 GG T IFATE
AR FT ZT A5 & | Falwd g Aea
¢ fr #dT wgley ¥® 7 o @A IF
H T AT S F A0 T T FL fu
4 5 5w I3M |

SHRI P. G. MAVALANKAR (Ahme-
dabad); I am obliged to you for permit-
fing me to speak on Teachers Dav. 1
would on this day invite yecur stitention
to one grave case of discrimination and
what I consider to be a disgraceful affair
at Jawaharlal Nehru University, right heve
in the capital. As I said, today iz Tea-
chers’ Day and my esteemed friends, Shr:
Vajpayee and Shri Piloo Mody, rafe:ved
to the harassmernt of the teachers of Delhi.
I endorse the sentiments of these two
friends. On this day, September 5, we
all wish good health and long life to our
ex-President, Dr. Radhakrishnan. The
President -of India has today issued an
appeal and said that teachers are the ar-
chitects of New India and we must go
all out to help them.

I want to bring to notice a 1errible
case of mental torture resulting in death
of a Chinese language teacher by name
of Mr. C. T. Hu. He died on 18th July,
this year after repeated humiliations and
mental torture inflicied on him oy the
authorities of Jawaharlal Nehru Univer-
sity.

Prof. C. T. Hu was a very respectad’
teacher of Chinese language studies. He
was brought to .this -University by Dr..
Tan who happens be the Director of Chi-
nese - Language Studies at Shantinikeian..
Incidentally Dr. Tan: and. Mao Tse-tung:
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belong to the same village in China. Dr.
Tan had a good and high opinion of the
.competence of Prof. C. T. Hu, but we
find that Prof. Hu without any wvalid rea-
son was asked to go on long study leave
because he had apparently no PlnD. He
was asked to go to some other university.
His salary was stopped and asother man
.has been appointed in his place. He is one
Mr. Tsai. It is absolutely a mystery as
to what are the academic qualifications
-of this new man. I understand that a
long time back he was a truck driver in
Burma and later he was employed in
Hong Kong. What are his academic qua-
lifications and what is his fitness for this
post? 1 want to know this from the hon.
Minister.

I also want to know how the Jawahar-
Jal Nehru University authorities are mak-
ing appointments to important ‘academic
‘posts, '

Then as regards the treatment meted out
to Prof. Hu, here was a man who was not
-only not given his salary but when he died
on 18th July, the authorities of the Uni-
versity did not even have the ordinary
courtesy of passing a condolence resolu-
tion mourning the passing away of a res-
-pected teacher who had so many students
in Chinese language and literature. This
is what has happened. The new man has
been appointed under some influence and
by nepotism. It is said that he was ap-

. vointed because of the interference and
Solitical influence of a high-placed oificial
of the Ministry of External Affairs. It
Is also alleged that this new man who has
been appointed was involved in some cor-
ruption charges including violation of for-
eign exchange regulations. He had pur-
-chased a car and had made payment for it
in Hong Kong violating the foreign ex-
change regulations.

Therefore, I would request that this
‘whole matter be probed into fully and
seriously. The fair name of not only the
"Prime Minister, who, I understand, is the
‘Chancellor of the University, but also of
Pandit Jawaharlal Nehru, respected lea-
-der of the whole country, is involved. We
“want to be absolutely sure that teachers
-and professors are given good ftreatment.

Before I sit down, I would remind you
that besides being the hon. Speaker, you
have also been a very respected teacher
yourself. I say you were also a great
teacher.

MR. SPEAKER: I was not a great tea-
cher.

SHRI P. G. MAVALANKAR: At jeast
on Teachers’ Day let us have an assurance
from Government that professors and tea-
chers teaching the arts, literature aad
sciences will be treated well. We want
Chinese language and literature to be de-
veloped in this country irrespeciive of
our political differences with China. We

should treat all teachers well. This is
my request.
SHRI K. S. CHAVDA (Patan): Sir, on

‘a point of order. Today, the Rajya Sa-
bha is not in session. Different points
have been raised by different Members,
but the Cabinet Ministers are not present
in the House.

MR. SPEAKER: Order, please, Shri
Ravi.

SHRI VAYALAR RAVI (Chirayinkil):
Mr. Speaker, Sir, through you, may I
draw the attention of the Government
once again to this point. There was a
long agitation by the employecs coming
under the Employees’ Provident Fund or-
ganisation for the restoration of their pay-
cut in the last year. The Minister was
good enough to restore the pay-cut and
issue an order. But surprisingly enough,
the Government Secretary is sitting on the
file and is refusing the pay the amcunt
which has already bezn alloited. Sir,
Onam is a natiomal festival of Kerala
where the people recall the ancient days
of socialism flourishing in different ways,
and so, the employees are expecting to get
the payment at least before the 10th Sep-
tember, before Onam. The Secretary of
the Labour Department is sitting on the
file; he is 'an arrogant and impartinent
officer who is not prepared to give the
armhount. So, I request the Government,
through you, that this amount must be
disbursed at the earliest, before Septem-
ber 10, or at least the Onam advance
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should Be given to the employees and staff
of the Provident Fund organisation 1o

Trivandrum.

SHRI INDRAIJIT GUPYA (Alipore):
Sir, 1 feel rather frustrated because no
Minister is here and particularly the
Minister in respect of whom I wish to
raise this matter has chosea to bLe away.

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): You do not take
me seriously!

SHRI INDRAIJIT G', 'TA: 1 take ycu
very, very seriously when we comg 10
the Planning debate a little later.

Sir, references have alrealy been
made here by my colleagues from Uttar
Pradesh and Bihar to the sudden cut in
the monthly Central quota of wheat to
those States. 1 do not know what the
Minister has said in thé statement which
‘he laid on the Table this morning be-
cause you did not allow him to read it
-out, and we do not know what its con-
‘tents are. But the fact of the matter is
that this seems to bke a general pheno-
menon. | wanted to raise the point
particularly in the case of West Bengal,
where the State Government lias bzen
continually pressing on the Cealrs to
Taise their monthly wheat guota from
1,37,000 tonnes to 1,60,000 tonnes In
order to enable them (o maintain the
public distribution system. Buat instead
of that, it has been now suddenly cut
down from 1,37,000 tonnes to one lukh
tonnes, and the result is that I am told—
I have received telegrams—that the
statutory weekly rationing of wheat per
capita in Caleutta is aiso going to be
cut by 300 grammes per wezk. This is
in addition to the cut which has already
‘been inflicted three months ago, reduc-
ing it from one kilo to 750 grammes.
‘So, the public distribution system is slow-
Ty, step by step, collapsing. That is the
point. Parallel with that, the black
‘market outside is naturally getting added
strength and s flourishing.

‘Therefore, 1 would like to poin't out
that the day before yesterday, when we
were constraimed to walk out because we
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failed to get any assurance from the
Minister about the rice wholesale trade
take-over, in our absence, Mr. Fakhrud-
din Ali Ahmed mads a siatement which
of course I had to read afterwards, and
I find from that statement that everything
has been put on to that zreat meeling
which everybody is so ksen about, which
is to be held tomorrew morninz at 10
O’clock. The Government, in that state-
ment of Mr. Fakhruddin Ali Ahmed,
gives the impression that this very im-
portant measure, whether it is actually
to be implemented or not, is now going
to be decided only in consultation with
(a) the Chief Mimsters, the majority of
whom are known to be against this take-
over, and (b) the Opposition parties, ihe
majority of whom are also known to be
against this take-over. So, I would like
to say that, on the one hand, they are
reducing the wheat quota and, cn the
other hand, suddenly they have become

enamoured of a policy of getting into
consultation with and a consensus from
other parties and all that. 'They ncver

do it in the case of any other policy. 1
would welcome it if, for decisions ¢©n
their major policies, they made it condi-
tional on getting the consensus of the
Opposition parties, but they never do ii;
only in this case I f{imd they ave very
keen to do it because they know that
Mr. Vajpayee, Mr. shyamnandan Mishra
and Mr. Piloo Mody will all oppose this
question of take-over. Then they will say
what can we do; this is the position, and
so we are not going (0 mmplement it. I
refrain at the moment from saying what
my party is going to do with respect to
tomorrow’s meeting; that remains to be
seen. All I can point out is that the
whole public distribution system is colla-
psing and I want to know whether the
rice that is now ripening in the paddy
fields will come into peonple’s homes cr
will be diverted into the godowns of the
black-marketeers.

SHRI K. D. MALAVIYA (Domaria-
ganj): The strike of Bombay doctors is
almost spreading throughout the coun-
try; it has come to Delhi and the
sympathetic ~ strike is causing  great
anxiety to all of us. Yesterday one of
the hospital of Delhi refused to admit a
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patient who was dying because they were
expecting a stike from this morning;
the patient was returced this morning-—-
one of our neighbours. I want to draw
the attention of the Minister of Healih to
this very serious situation and would
like to request you to ask him to make
a statement with regard (o the latest
situation and what the Government pro-
poses to do in this coanection. When I
spoke to the Minister of Health, he kept
mum and he also seemed to be very
much worried about the  whol: affair,
and promised to make a statement if the
Speaker permitted him to do so.

MR. SPEAIER: Sursly, I will askh him
to make a statement.

SHRI ARJUN SETH} (Bhadrak):
Under rule 377 of the Rules of Proce-
dure, I should like to draw the attention
of the House to the following matter of
urgent public  importance. The recent
occurrence of successive floods in Orisea,
especially in the river Baitarani. Brah-
mani, Budabalang and Subernerekha
made thg lives of the peopls in ths dis-
tricts of Balasore, Cuttack and Mayur-
bhanj miserable. Ny own Constituency—
Bhadrak, has been affectzd sz2veraly and

thcusands of houses were washed away
and lakhs of acres of land had Lleen
affected. Hence I request the Gowvern-
ment to take expeditious measures to
rescue the people and solve ihe present
scarcity problem in the affected areas.
The State is under the President’s Rule

and hence I request the Centre to look
into this matter expeditiously.

SHRI DINEN
(Serampore) :
the attention of the House to a serions
matter which is now prevailing in
Calcutta and other areas of West Bengal.
On the 2nd of this month, a decad body
was taken by some persens to Sarkar
Medical College and the «doctor was
forced to treat that dead body. Tt
appears that the man feil from a bicycle
and died and they brought in the dead
body and forced the doctor to tr2at it,
even though he declared him dead. Still

BHATTACHARYYA

Yesterday 1 tried to draw
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they did not disperse; a large number of
persons were carrying Congress flags
assembled there and assaulted the doctor
and ransacked the whole emergency de-
partment of the medical college. As a
protest against this incident all the
doctors i Caleutta and “Wz2st Bengal
observed a token strike against this sort
of attack. Not only in Caleutta, a few
days back on the 25th of August in
Burdwan in the cliamber of the Vice-
Chancellor one youth by name R. K.
Banerjee was killed by some youngmen.
They are known to be Yuva. Congress
workers. This is the situation prevailing
in West Bengal. There is ne security of
profession, security of life and preperty
throughout West Bzngal. What is the
Centre going to do about this matter?

Another point which was also raised
by Mr. Banerjee is about dcarness allow-
ance. The Pay Commission gave their
awargd after three vears. [Its report was
placed by the Finanee Minisier in this
House long back. Now when prices
gone up and the employees are demand-
ing increase in DA, Government savs,
provisionally we aie giving this amount,
trying to create an impression that im
spite of the fact rthat on the basis of rhe
recommendation of the Pay Commission.
until and unless therc is 2 rise upto 216
points, the employees are not entitled to
more DA. This is depriving the Ccntral
Government empiovees ot enhanced DA,
without which thev cannot maintain
themselves now. This aspect should be
taken into consideraticn and no injustice.
should be done 1o the empioyees.

Y A aeuTE (TMAAT) o
weAy wgred, § umd fqaE @
=1gar g fov 37 39 gae &= ¥ gyfy &
F97T 8, BT 9gd A=S! g, WO FAET
# & afeT oo fammt &1 SfEg =
7 va @ s av ardy wae ard
ST 1 3@ Ad W e ¥ g A agT
FHT T 7 afew 80 wid  H sm T
TR fRadr 2 am #E @dE aFar
g g awr & fraifa ddr &
Farfas @ 7@ foeedt g ¢ @
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F s grT g@n. ¥ Wiaw e

argar g fr G faer w wfew

I migs qard QiR wy qees w1 wig |

TET gFT ¥ gAre faor § @dve
F 4T FAT T OT F F 40 WA
gfir S&t feadr &1 faer aadt & 1 98K
F1 fraifea 4.fa F sqar @iie SHar
F T e @Y & 1 3T qIg @ S
& Siga Fgar stz Al o @
21 foa feq 9 ¥ 9 # o
fades @@ ? AL qa T 37 AT =i
& 7 fgax & FET q8T HETIT AT
&\ AL Ag # fdT o ST T TqEAT
T80 Fr 1€ 2 | 92 T IATH F FAM,
9z § FR@W JT A AR/C a
FREA FEAT W @ A7 @ad g |
< firden & 9 A% sam &t e @i
Sa a0 feadt &7 o & drer qlas
qAT F @ B QAT A TR | gHIL
@ & faroeil § @@ gENT &, G
qa & wy § & afs wa78e sfaq wmr
¥ Wi wgi 00 1 T ad ¥ AEr
g @UaT W IEET q40 FET )

SHRI K. S. CIHIAVDA (Patan): Sir,
the movement of gocds and  passenger
traffic on the railways has been scriously
affected by the puliic agitation for the
transfer of Sholapur Division from South
Central to the Central Ruulway. The
Minister should make a statemeat ouf-
lining the steps he is taking (o cnd the
agitation.

UP is now undey President's rule.
Today it is reported in the przss that a
Harijan girl was raped by a Sub-Inspec-
tor in Ayodhya, Th: Home Minister
should make a sialemcat about it

SHRI RAMAVATAR  SHASTRI
(Patna): It is a rcligiovs place.

SHRI K. S. CHAVDA: Yes; it is tbe
birth-place of Shri Rama., The Minister
should make a statement on it.

1827 L.5S.—3
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SHRI P. M. MEHTA
Sir, I want to point out. ..

(Bhavnagar ):

MR. SPEAKER: He
given notice.

should have

SHRI P. M. MEMTA: 1 thought it
was decided that questions under rule
377 will not be :aker up toduy. That is
why I did not give notice.

I want to draw the attenticn of the
House to the charge of corruption which
has been made sgainst the Agro-Indus-
trial Corporation of Gujarat in  the
matter of purchases ot essential com-
modities like oil and groundnut. The
Agro-Industrial  Corporation  purchases
tonnes of groundaut without taking into
consideration the position of :he market
and the quality of the product. It pur-
chased inferior quali'v groundnut ard
paid the price for the better quality. It
was purchased at i time of scarcity which
resulted in boosting the prices furher
up and the consumners were ~ompelled to
pay higher prices for ediblz oils in
Gujarat and other places. The displaced
Minister of Food and Supplics and one
MLA are involved in unfairr practices in
this corrupt deal. As g resulc the Agro-
Industrial Corporation of Gujarat  will
get a deficit of Rs. 14 crores. I, there-
fore, demand that Government should
immediately order a CBI inquiry into
the affairs of this Corporation,

MR. SPEAKER: I do not know how

this is relevant in this forum. FEvery
conceivable subject is  bzing brought
here.

oy wg faed  (afer) : memy

Az, ¥ A Afew faa 2 aiw garet
F TR F adl &1 gawa & oy, @
48 & g A8 w6 ?

TeGA WA : oy At vl Afe ?

off ng fong : 9iT sREw & Ak
q difew 4 oY, a7 £ T T@w ?

WU EFEd : AR 9 ar AQY
2 g8 ST a1 9T o 2 fRam
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o wig Fod : oy or At &
HT A |

oW q WY §S A sk
R, WA T oy 377 § wIew
£

ot @ femd : wy o) Refeirt Wy
§ T § 1 SEN gEer Wi W
W wre fercier fir & | few 7 ST
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MOTION RE. AI'PROACH T THE
FIFTH PLAN-—Conud,

wGa S W fewea
FIRF 1592 @G Ay 4 w2
40 fe s y® Wik 1092 20
oz a &

SHRI K. P. UNNIKRISHNAN (Bada-
gatd): The House must be alowed to
continue the discussion on the Plan in the
neftt Sediion.

MR SPEAKER: It fsa very good
sugestion. 1 was wvery happy when hé
bid fixed throe duys for this. 1 ibought
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that the discussion would be finished. But
the poor Plan has receded im the back-
ground; many other things came up, H
mmmwtutmlhebackmﬂlﬁx
three days, you can also put it to
mext Session.

SHR1 G. VISWANATHAN (Wandi-
wash): Next S:sion the Draft will come.
How can we discuss the ‘Approach’?

MR. SPEAKER: That is why we had
fized three days. But you were all not
much interested in the discussion cf the
*Approach’,

THE MINISTER OF PARLIAMEN-

—4and there will be plenty of members
Joft over—we shall contioue o the bext

H&M'ﬁﬂlmmiﬂ

AN (Kumbskoaam): The
an js always taken wp

MR. SPEAKER: These three days were
purely meant for the Plon: we had
the tim: for this, but some other
were coming up.

ot v fowi: wew WA, Yo
o gaTE ¢ | TR fear o fE TR Tl
¥ O wfagr § § 0w G4 g3 w7 AR
ot fatdT g & =T F1HA7 A0 )
O% Wl ¥ 9@ T 4 {4
qF WA Tgw EAT I & 9EE
WA gt IAR T T

WSO WIRT : TLAT ¥ Wap
Faft oo g
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Sl PILOO MODY (Godbra): Doss
it m.an, under this arrangement, that the
Minsier wili no; reply today?

AN HUN. MEMBER: Mr.
Dbaria can i1cply today.

Mohan

MR. SPEAKER: It will be seen.

SHRI K. P. UNNIKRISHNAN: He can
only intervene.

ot w7y fevd : ghwwgar & QY
fafreer X & ot ox fafrer greti
w6 g AR Fma wA qbw aqw
Bar g

SHRI K. P. UNNIKRISHNAN: H:
cannot replv myw. The reply will com:
only at the end......

MR. SPEAKER: Why are you rep'yins
on behalf of the Government? Why are
vou assuming to yoursclf the powers
which you do mot have?

SHRI PILOO MODY: Mi. Unnikrish
nan thinks that h: s the super-Govern-
m:nt here.

MR. SPFAKER: Mr. Amijit Naha'a.

You vil speak after luach  We noa
ad.onrs for lunch to r:assemble at 2 39
p.m

13.38 hre,

The Lok Sabha aljouried Jor Lunch
tll Thirty Munutes past Fourteen of thr
Clock.

The Lok SaSha re-vscemiled  ofter
Lunch at Thirty-two Minutes past Four-
teen of the Clock.

[Mr. DEPUTY-SPEAKER in the Chair)

MOTION RE. ATPROACH TO THE
FIFTH PLAN—Cont l.

MR. DEPUTY-SPEAKER: Now we re-
mme the discussion on ths ‘Approach to
the Filth Plan.’

Mr. Amrit Nabata,

SEFTEMBER 8, 1073
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SHR1 AMRIT NAHATA (Barmer): It
has sow been scospted that there Js 2
mutional consensus that a plan  boliday
would be suvicidal. Those who are the
protagonists of a plan holiday plead for
themaelves the present ecomomic difficul-
ties. We know that thew oconomic diffi-
culties themselves are a product of a plan
holiday ‘and a very long period of what
we call limping p'ans. It 9 precisely be-
cause we are passing through a grave
economic situation that planning ip very
essentinl because only through a planned
effort can we overcoms the present eco-
nomic difficulties......

SHRI PILOO MODY (Godhra): Ques-
tion,

SHRI AMRIT NAHATA: I know Mr.
Piloo Mody is determinal to interrupl.
Biut 1 am talking of a national consen-

SHRI C. M. STEPHEN (Muvatiupu-
zha); ......m which he is not a pari.

SHRI AMRIT NAHATA | »m nol
talhing of aberraitms of hntory. b rth and
biology......

SHRI C, M. STFPHEN Al the thres
apply to him.

SHRI AMRIT NAHATA: So fur as Uie
ohjecti es of thiy docimenl on the Fifth
Plan approach po, 1 think there cun be
no dispute and no two opin.ous thyt there
cannot be a belter approach or a more
appropriate  approach to a plan  and
erpecially to the Fifth Plan than what we
have becn presented. ,....

SHRI PILOO MODY: Question,

SHRI AMRIT NAHATA; Onc of the
objectives of the Fifth Plan Approach is
the removal of poverty through a redis
tribution of consumption Jevels, Qoly yes
terday my friend, hon. Mr. Maran woe
labouring very hard to tell us that a re
duction in the consumption leve] of the
top 30 per cent might lead to a redoctios
im the consumption level of the middle
30 per cent. It is a great tragedy of owr
presenl-day ecomomic silpation that eveR
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» Class IV empioyee of the Goveramest
of Inuia i3 acove the poverty line, It 8 a
tact, It 18 & tragc fact. So, when we
taik of 1cuvction of the consump.ion sevel
of the top 30 per cemt, | would suy, the
top 20 per cent, that shouid contiibuie
cons.derably to what we call the reduwstri-
bution ol the consumption level.

Anouier plan  objecine, namely, sell-
relisnce through more expoits, thiouga
mor. impott  sulsutution angd through
curb on nnport of unstsentidl aticies s
equaliy uneaceptionable. Now I w.li deal
wiln the theory of planning in under-
developed cconomics. It 1s sud that the
Economius of Giowth has failed m the
developing countiies and thercfore the
World Bank School, the McNamara
School, has bien claming what they cal
4 new approach of justice wh.ch would
automatically lead io growth.

S.r, Economics of Growth has not
farled. S.condly, what is being paraded
as Justice .s n t Jusize, it i3 merely what
I call, Welfarism, more education, more
roads, more bealth facilities, more social
welfure, mor: nurition eic, Ths is Wel-
farism and even welfare activities, wel-
fare-developmenial act vities are not possi-
ble m a social order where growth 1
stagnant. 1 am one of those who .8 of the
opinion today that justicz shoud be d:fined
very clearly Jusuce means what? It
means, the ‘oiler should get th: fruwts of
his toil. This is justce. A few schools
here or a few hospitals there or a few
roads do not by themselves continue sua-
ticc If th: tollers are 1o be assured of
the fruis of their lubour, I am definitely
of the opinon that this Lind of jnstice
does contrbute to growth. More wel-
fare acti'iti & may lead to some invest-
ments in man,  but fhat inv-e'ment
productive over generations together and
we cannor afford to wailt that long. Pro-
fessor Baran some years #gn said that
‘Even in order to keep standing, India
must run' Sir, I hope this law of mo-
mentum was considered when the Plann-
Ing Commission did various exercises
in variables of prowth. tir. Maran was
telling us that a growth of 5.5 per cemt
was sought to be justified on the plea that
& higher rate of growth though possible
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would not be desuusble. It is pot so simple
as that. Varions varisbles of g.owth
modefs which have been placei beiure U3
1o the Pun Approizh Document show thiy
clearly. Loovk.ng © our 1es0ur.e., lushing
to our nced for m.munwum, the growth of
5.5 per cent snould be reasunable and we
should @m at that.

The Piun obyecines a, Jofinad 1 our
Appruach Dowumen? are very much inte-
grated. Lhs arst pomnt. The
st awegy 15 correct,  The «frategy » scn-
bhic, It answ.ory our prosent reguiremunts.
A prowth rate of 5.5 per cent would need
a mugmnal 15te of saving of 27 fer cemt
and an annual rate cf saving of 18 per
cent but we never had all these years an
averdge tate of marginil saving above 12
per went. From 12 per ceat if ae huve to
have 18 pcr cent saving we have to du a
lot. Dunng the wuxtizs onr wverage ra'e of
growth was only 3 8 per cent. I we want
to achieve 18 per zent savings <remt 12 per
cent ard 5.5 per cont rate of growth from
38 per cent, it would require herculean
efforts not only on the pait of the Piann.ng
Commussion but cn the part of the Gov-
ernment and th: entire natoa.

"
Iy Y

Therefore, I would Lic to place before
you some of th: pre-conlitions and s.me
of the pre-requmites whith a=e exenti lin
order to attun su.h a figh rate of growth
and savings. Evzq an the Prn document,
a certain policy frame-work has been sug-
gested.  But, it has not been veiy clearly
spelt out  But, by imolicat cms, A certain
policy-frrme woik is irhaient m tae Plan
approach. I would hke to m k: it explicit.
If we hive to a.tain a growth rute of 5.5
per cent, we have to make explicit some of
the policy frames thut ai¢ .ncv'tably, There
are no soft options before us, Hard deci-
sions will have 10 be taken. The Jlimate
of in decision hat prevades our country
today will have to be removed and  the
pecple will have to be convinced that the
Government means business,

What bas happened all these years fs
that on this pre'ext or thay preteat com-
promises are mads and accepted principes
are compromised and sacrified with the
result that ia the long run we find that we
are far away fromn the objectives that we
had placed beforo ourseives, We find that
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[Shri Amrit Nahata) mmmmm
even the ministries of the Government of Uou eymnin for all ewsenthd astichs of
India are working at cross-purposes. After eviryday lifs s 4 must witheut which
all, the Planping Commission is not juit prioss csnuiet bo curbed and without which,
an sdvisory body. There are constunt  iefstionary trends caunot be checked amd
attacks from the Opposition, especietly without which the commoun peopls cannot
fmmthepralnoniﬂldthc'mlfﬂﬂ' bo enthused for making this Plan a

that the Planning Commission hos become
an over-nding munistry, that it is a monster
and that it is a super-Cubinet. lhe resulf
of all this is that the Planning Commis-
sion’s role has become very much under-
mined. Its advisory funcbion s left W
various ministries to 'mplement or not to
implement the iecommendutions. With
such an abdication of the authonty by the
Planning Commissivn we can never reach
the rate of growth of 5.5 per cent.  The
Plan approach am. at more employment
and o lgher rate of growth, The Plun
document itself suggests that unicss the
land reforms become a reality and unless
there is a re-distritution of lands und unless
we give employment to milhons of our
villagers in the countrysile we won't be
able 1o reach the planned growth. 1 m
pot suggestng this fram a doctrinaire ora
dogmauic approach. The compulsions of
growth in the countrysile, of greater em-
ployment, of more agricultural production
demand that land should be given to the
1t has been ostablishcd that

suited to small-scaie intensive farming, with
the opiimum sizg of the holdings, which
shall give us & maximum production with
amount of mputs, 10 be a small
In order to give employment (o
of our villagers and in order to
production in the agricultural
the land-reforms are unescapable.

3

it wo want to attamm our planned growth,
Similarly, a viable, an effective and a very
competent public distribution system i» a
pre-requisite and a pre-condition for the
successful implaneniation of our Filth
Five Year Plan. We should gstablish this
public distribution system for all the esscn-
tinl article of evoryday life. Through pro.

ever may be the methol that may he
adopted-—I am mor dogmatic abour a pertl-

Lastly, the most important pre-condition
for the successful implemeniation of the

feel that the clite of our country inchulmng
you and me....

MR DEPUTY-SPEAKER: I am not a»
elite. 1 do not belong to that privileged
class of the clite,

SHRI AMRIT NAHATA- The elites are
holding our entire economy of the country
to ransom

SHRI PILOO MODY. I agree.

SHR! AMRIT NAHATA: Unless this
entire clitist approach is completely elimi-
nated, we shall never be able to fx a
rational system of prorities. All the dis-
tortions that have come up in our planred
growth are becauss of the compromises
at the lcvel of the elite. They want
biscuits, and good biscuits, and, therefore,
foreign collaboritisn i«  allowed. They
want 'i‘: they want lap? rec-xwders and they
W

ant these luxuries of life .
SHRI PILOO MODY: Anl subsidised
canteen food and snbiidised tea.

{
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foreign collaboration for luxury articles
and we find private capital being invested
in unessential 1tems and in undesirable
items without any check on it. So long as
the entire investment patlern is not set
according to hard and fast priovities, we
shall never be &ble to check the distor-
tions.  What the nation de:ides amd what
the nation requires should be produced.
The nation requires coarse cloth, =nd so
coarse cloth should be produced and not
superfineg cloth..,,

SHRI PILOO MODY: And not
the people wani.

what

SHRI AMRIT NAHATA: The nation
necds edible oils. and so edible ciis <hould
be produced and a0t refinad wils.  What
the common man nccds is ordinary soup
and not so many liquul soaps, detergerts
etc.

SHRI PILOO MODY: LEverybody wants
crude cloth and nobody wants superfine
cloth.

SHRI AMRIT MAHATA: Luxury arti-
cles need more import component and
more import on luxury articles must  be
stopped.

Then, therc is so much telk abeut peo-
ple’s involvement in the implementation of
the plan. People's involvement means po-
pular committees being set up statutorily
for the implementation of ceiling, for the
-effective functioning of the public distri-
bution  system. People’'s involvement
means that people’s institutions for area
development must be set up. People’s in-
volvement means that workers’ participa-
tion at all levels of management of pub-
lic sector undertakings must be ensured.
It also means that the whole administra-
tive machinery has to be restructured so
as to professionalise it and so as to lead
to effective implementation of our poli-
cies.

Lastly, may I say a fcw words about
‘Western Rajasthan which can contribute
considerably to ihe growth of vur country
provided the policy of optimum use of
water is adopted by the Planning Minister,
and not affluence of water cn the one side
and no water on the other? It should be
equitably and justifiably distributed through
Jift channels and through siall chaonels
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to those places waere therz is no drinking
water and there i ro fodd:r. With ths
involvement of the people of the desert
areas I would submit that w. could piace
before the Planning Commission a  very
integrated area development programmme,
and we can assure the Planninz Minmnsier
of people’s involvement physically and
literally to make this Plan a sucooss,

MR. DEPUTY-SPEAKER: I have a 1e-
quest from the Congress Chief Whip to
allow only seven minutaes to each Member
from the Congrass Party. 1 do not kuow
how to do it myself .....

SHRI R. K. SINHA (Faizabad): Extend
the debate by two hcurs.

MR. DEPUTY-SPEAKER: It will be
extended to the rext session. LEven if we
extend the decbate for the 'whole of to-
morrow, it will not bz possible becouse
there are about 60 Members “tom  the
Congress Benches alone.

SHR] NAWAL KISHORE SHARMA
(Dausa): This is a vital subject and mem-
bers should be gmven adcguate opportunity.
After all, we are discussing the fatz of the
nation. .

MR. DEPUTY-SPEAKER: [ cannot
agree more with you. I am just puiting
before you the realities of the sitvation.

SHRI NAWAL KISHORE SHARMA:
More time should be allotted.

st I fgg (ifimrg) -
Iy WERE, ¥ 7 aga Il B
wNa gAY ) § aga Jokr 7§ R’y I
TUAT  T@AT EAT § ! et & @
¥ TS AN A a8 ogas fwar i carfa
gam fedfdza @ AR MEw
T, FIE AL TG 99T 7 F Fgar §
fif qget @ F g A b fHar gy
fe Efea G8 Fam @ o) 9 =
AT 2T qF | §hs @ § 9 #H}
TR JaH T T (9T g8 aF F7 fHar
o7 @ I A fFAT A AR I
FiTg T IITAT T, 7 FHAT W A fwar
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d@ ot & are IeaT div dMT G
STAT & 1 WEED ¥ o= sdr § |
Y TEIH %.' faa o gad ardza
A FE § ) Afww ag e Ta oa@
$ S a'S T AW € a1 5 3 IaHr
JAIT AEY & oTI | FH WS gar
gam & 1 gEwy $ov 4ga °9e Wil @ )
fiRT ol AN Zeq q-Oeae T
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wY ey § | WIoE erige w@ § fen
yeb fad Jlengs,  sfewmgas
1T gat gz Wy femar & awe §
o faamr aear ¥ awd § ag @ age
e g
1500 hrs.
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wntd §, miwae opid §, I fod
Hevey wt g€ & 1 Ew-sx W A @
fom Gy QN AN A WA g,
afesr 916 e Ter wut o dd
et wred §-Rifew 37 WY 7 s
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o woid W), s seid o, e
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wfifs Qo wt faweer § 1 et wiwx
-y vO i, wgr wvar § e
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a6 §—arT oy ay wevar fewger
T ¥

WY CAEAAT WY A W g~
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wu y gw ¥ ok Qv fear i o @y
faonly @), & ¥ W ¥ famrit & Qe
i, et F Oyt Poft, wronat &
Welt rft-xE & v SR, W ot
e fordra

fodt efiwT amgm, wgHT AY TPA
go wg, o, Al o A fawd
¥ XO o Y w7 |

SHRI RANABAHADUR  SINGH
(Sidhi): The preseat Plan that 1s being
discossed today appears 1o me to bave
boiled down to the core and 1a the short
time avalable to me 1 should try to towh
the core of the plan i ‘his  oiscussion.
Planning is a umque mechanism for any
developing country to moet tne naeds of
soma] justice and also to {ulfil the muni-
mum needs of .he population.

We o thus country have for the last 20
years or so carried out the experimentation
of this umque mechanum.
cess, while we consuler the fifth plan, a
few questions pose themseives. The first
question is whether ia 1he process of the
fifth plan, we shall ke able to fulfl these
two points—social justice and minimum
nteds of the people—without bringing in
regimentation in wan? The second ques-
tion is, having lived in a willage for more
than 15 years, I am likely to feel that
planning has in the last 20 years reached
a #age of ritualism,

BHADRA 14, 1808 (SAKA)
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can bo afflicted by the malaise of nowvess
riche. In this conntry téo after indepén-
deace we have had this malaise and while
we basked in the affluence that was avail
able to us as a nation by virtue of forciga
aid, we have developed traits of udminis-
tration and approaches which are vow
taking their toll As an hon. member
said yesterday mcamngfully, there is
expenditure to the tune of about Rs. 1000
crores in this country which has no pro-
ductivity at all, expenditure like having a
mal work in & big official's house with no
provision for a mak in that particular
house His pay «nd other expenses wus
met from the contingency of the office fo
which this officer balongs. Other cases too
can be cited For cxample, who milks the
cows of the big officials” The person who
does it belongs 1o the cadre which is sup-
posed to run e offize, Such unproductive
e itore 13 the malaise I am talking
about.

Apart from this, this nation has carried
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would find consideration, if not accept
ancs, by the Planning Munisiry. 1 make
this sugsestion based on the last five lines
on page 62 of the Approach Paper. Re-
ferr.ng to the involvement of the peopls,
it is menuoned:

“A necessary condition for such in-
volvement is und:rstunding and appre-
ciation of the Plan objecuves, strategy
and programme. In this tusk plan .n-
foimation and education can play an
imporiant role. High priority would be
accorded towards working out and put-
ting into practice the varied mcdalities
of the proples’ involvement."”

All the malaise I have mentionsd be-
fore point out to the fact that we have
for the last 20 years, and now for the
next fice years too, tried to bring this
naton up by one seclion of the people
alone trying to undertake the job where-
as the majority of the people. those who
are not entrusted with this task of exe-
cuting the plan, they are more or less
almost dead weightt on the machinery
which is supposed to bring them out of
the backwardness. This can never work
in a couniry wheremm we have the lega-
cics that we have m this country. The
only poss'ble method is to involve the
peopl: meaningfully. As T have read out,
the modalities have been left to be work-
ed out. nd this whole .ntellec'val exer-
cise, and T think it is an impressive one,
will aeain suffer the same fate that has
been the lot of the previous planms.

AN HON. MEMBER: Much worse

SHRI RANABAHADUR SINGH- So,
1 pose a very simple queston. Is it pos-
sible to get the people inmvolved in the
methods that have been tried so far?
Can the people be involved merely by
giving them a proper break-down of the
Plan projects and a plan of expenditure?
s it possible for the people to feel that
this Plan is going to make ail the diffe-
rence to them? 1 submit it is not possi-
ble unles we take heed from two think-
ers who happened to take birth in this
country and who at this moment, I fesl,
ate graduully becoming irrelevanty I am
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_talking of Gandhi aod Vinobs Sbuve.

7 As far as peoples' involvement goes, we'

cannot get away from the fmct that the
only possible way is which fres people
can be mvolved in uny planaing i on the
basis of equality. As things stand ; the
villages today, and 1 am speaking omly
of villages in this context, there is no
cquality between an ulficinl and a villager.
As thingy stand today, the Plan as it is
worked out in this August House, its exe-
cution lies squarely in the hands of the
dustrict official machinery, and when things
arc taken to the village level thig ofticial
machinery suffers from that proverbial
diseas: which was named in some poli-
tical theorists’ treatises by being called
apoplexy at the centre and anaemia at the
circumference. The only posmbility of
avoiding this trouble is to g.ve a certain
trial to Vinobhaji's Sarvodaya at the vil-
lage level. All that it tries to bring
about is to put the people at the willage
level in such a siruation wherein the peo-
ple themsclves fecl that unless they do
something about it, it will not be possi-
ble for them to progress,

It is about time that burden of develop-
ment having shifted from the white
shoulders to the brown shoulders 18 shsied
by the black shoulders 1 the willages, For
this, there shall have ta be 4 complets
break with the put. [t 15 not posw'ble in
the present context of thungs. [t can only
happen when people arc given troe f'ecdom
it can only hoppen when people are trust-
ed; it can only happen when the func-
tions of the Government are decemtra-
lised. For ths, a certain amoumt of
trust is mecessiry.

1 am told, when Churchill was asked
to give freedom to India, apart from
saying that he could not preside over the
liquidation of British Emp.re, he also said
that the people who are half-fed and balf-
clothed have no sense to rule themselves
and they will tmx themacives out of cxis-
tence, But we became free and we bhave
existed as a free oation for the last
years. I plead that it is about
in our villages too, where people are
half-fed and half-clothed. they
be taken in trust The
Government, of the Plan, must be

4
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ed to them, in their hands, however much
we feel that they might be misused to
-gtart with.

The question of freedom is such that
it cannot be tampzred with. Real freedim
«¢can only be experimented with and, hav-
ing been experimented with and mistakes
Jhaving been committed, it can right it-
self. But if it were thought that free-
.dom ‘could be trained, that freedom could
be conditioned, it is not possible. It has
.never happened anywhere in the world.
.So, it is about time that while we make
these Plans, while we think about com-
ing out of backwardness, while we think
.about feeding ourselves, while we think
about becoming self-reliant, we should also
think about the fact that the execution
of these Plans, all these beautiful metho-
-dologies, can only happen when the peo-
ple themselves are partners in equality
and in freedom.

Lastly, a little more selfishly, I hope
that when this Plan finds its real shape,
the Banszagar project will find a place in
it. This project seeks to cater to 36
lakhs ofi people in an area which hag no
other possibility of water. There s no
underaround water; the rainfall is gradu-
ally going down. It is a project which
will not vitiate th2 existing needs of lower
-vaparian States; it is a project which will
finance itseif from its own revenucs after
the third year of its construction and it
is a project which contains in iiself the
‘Whole aspirations of the people of that
region.

I wind up by saying that plauning is a
-question of orches'ration and in this or-
-chesiration, it is only a good conductor. ...

SHRI PILOO MODY: But in this case
a band-master.

SHRI RANABAHADUR SINGH.:....
who is able to retain viriuosity and, in
‘the progress, for such a reteniion of vir-
1tuosity, an old poet is quite relevant when
he said:

wfgar W@ @7 ey @@ 7T T T
ard NG GRT 7T gadr argd faiw

BHADRA. 14, 1895 (SAKA)
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¢ 7.7 we ufrl ¥ @i feaw
AWML 5 RERT R § w58
wow wwd § ol W 7,7 ww
wrzfedt & g wod § @ giv e
W ayery # 9y 88wy vt §,
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el @ g, W ug W o e
& f¢ o3 var ¥ O oy e
ot wfeste T Far § o 3y awd aft
fo o Ywwl W) 97 & glaaT ¥
woar I & e wrdw W
QAT WAWT AW A% UG 47 Xafy
NN ¥ oY v ft OF  geg
W W g Gyt d5eT wig
fareft Swrk & D wok § wgt oW
W 9E ayt T Wiy wgi oyd g
i g § i A @
W WG g F Wi § o Ty et
§ fe gom g Y e ¥ g8 W™
Y war QA Wi ayt oy qgwk ot
oy fewdwxidiqaory g,
TR IF AW gt e ey ¢, dwk
g W Wy anfoat o ot f Wi
Wt ¥ oy Wi & gl § 1 o o fa
siwn &¢ fear oy | gt feeely # &
twar f 5 R wwaE ¥ e
wfy & i & T Aft g g, WX
ag daar & we 9% 21, 21 faa
U0 ¥ oW W § | 9F %)W &7 eeag
¢ ¥ aw At wan, wivew ¥ fem
w&& ¥ WH a7 WG feay
LRCAR §]

25 of gwrh W & @Ry
e S & aad o) Wy Swar
o WO §Y | WTr 37 %7 wTeT dw A
wiwt wff &7 9 1 R 3 feudl
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w4 genw  fear § fs 5 9% g
sufe sty sy e regviver @ wffon
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e ar Q) e wehe
wrarsif o wry oy vy G, Wiy
st § fx Reesiwe d ) awow wny
#t Wy ot wamiy @, i ot oy
wror e Y gy gk §, R
! ¥ sk 1 v e f Aoy
W wes vl ot R g
£ 1 Gy Ty WOt § ol
o vy el | o R v A
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e § o e X, @ e ot
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o et WaT X o T 9T W
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Tt WA o7 o v ow¥ ¢ W W
o vt awft ¥ gt § e aXw
Eos ot st wow gt g ¢ 1 iy,
W fawraar § whe ¥ o fect v}
Ft.mmwgr&m&{
wetfrdr aforar §, fawrdt o afonn
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e % W § wr W §
w Sudiy fawy & faret ¥ § wow
wor gt § e va e wtawx o
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MOy FeAr § SreRd faer
F JAX T arg & g | g HIW!
C LU (B - A -
2 fF arqd ool & A aneRar &t
g=rx foar &, farer 1 9= A fmar
& | Hifs afe faew &1 g9¢ F@
N W 2w F G IR A g A
gafea & aToRT IT% FET AT 71 814 |
QM FS 1y foaar & 919 79 8 A
THT HIT FAT 91T FIT & (F AF 00
 wifgase A oot § star Sifg®@
ar | FfFF o T & TS A
g gt arfgasr 931 aar
Fifs g ~rafyg /8 & )

I NBT F qR F HY aqa
Fea ¥ fr fawerew , gt 93 Tem@T
T3 &, AT FT &9AT I FI
R 81w arfar @ § S
WY FaT a1 | AfeT Ta & F F 39
wETd & ¥ guy a1 Arow fan
fEsarraaT 1 78 FE 927 5 S
& faaar w1 I W T
@ A ¥ gwx Tiv A gw g
Sl o g & ogar | HW

FTEH T ®E 3,500 FAT F §37
ii"? 2,100 FAOF 37 o7 72 & | Frardt
F WATT 9T AT A3 2 7§ &, AR
F AR RO T R fresw &
ATETL 9% 781 X 3@ & | AT ARG
AR fagra F9 aT & 9% guEt &
fa¥r @y @q faanar st qaqr & ar a@r
A TTA §, WX FIS AU FF T
qa9T gFar g |

qg THAW  Sedifrarare, faa
AT AT F [IAAIR TGS & | A8
RIAGIE SIq7 FT IIT IT4  grarm
T2 gar & 1 #Hifs 43 3w mgae-
arfeat &1 73t @1 2, afed saa e @
W f6 S qaa & ol F%7 g
Ml g7 WX W A W &1 F
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gz & s=t #& w@r
g, AR gfafeT &t a@ @ w9 &
Sa & & 1 wiw giafesr g
EF  F | 7T gIq9 gz A
gfafest a7 a9 3@ WM & FOFH F(4q-
g1 g AT 3@ @ § AEAr {0
grir |

7 foed g &t ;= FQ
& 1 o9t SE 93w F AT FET
F uF AfuFrdr ¥ agr 5 fow O aar
0, 97 95F 4 JAEL | dt §9 999
Fa1 3% & a1 Fg & & fr egfadi &
ﬁ:@ﬁﬁﬁﬁl ﬂ@'m"[d'
I F3 TN O fell F R ) AW
gadl aar 5 3fag aFr agy fadg Qar
g, 78 ot &1 e g F@T 2
g BT F1 zfag@smz N AGH
sfvere fadm ag it =t & fadm,
M F wmd ¥ oqdr  fe@ar |
o AT 7 AR gaTaRw i fraar
fassran & Saa g7 3 & fad foam
9 & ¥eF g, Faadr #ik faard &
AT § Faw L F, Faer ava wE
#fer | gz 2w wdwfea w1 g
FHI4T afay Swar woE AwfeAee
Ff, AT qFT faErg w3 |

SHRI NATWARLAL PATEL (Mechsa-
na): Mr. Deputy Speaker, Sir, I am very
grateful to you for giving me an oppor-
tunity to speak on this important subject.

Before I speak anything, I woud like
to draw the attention of the hon. Minis-
ter that this is a country of farmers, this
is a couniry of villages. 80 per cent peo-
ple of this country are living in the villa-
ges and they are getting their livelihood
from the business of agriculture. When
we are planning, we are forgeiting for
whom we are planning. Naturally, so
far as the progress of the country is con-
cerned, I understand a proper planning is
required and for want of proper planning,
I think, we have besn suffering a lot
for the last so many years. I understand
one thing, Our planning should be agri-
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culiurc-onented. Our planning shoyhd be
labour-oriented and, according (0 me, our

planuing should be *Garbi Hartao'-orient-
ed.

VWhen vo plan we must not forget the
amilliins of poor people in the country
who live 1 the villages. What ig their
idea!  What 18 it that they want? What
is their idea regarding planning? I think
before we go uhiead we must see clearly
about this aspiration 1in the minds of
people; we must try to know their minds
and procecd accordingly, For the last
so0 many years we have had the First
Plan, the Second Plan and the Third Plan
and the Fourth Plan and now we are ap-
proaching the Fifth Plan. We have never
bathered to understund the minds of these
poor people, There is one common gen:-
ral m sunderstunding among  intelligent
people 1o the effect that those who are
hiving in villages are not intelligent, they
arc useless people, etc. This is not so,
they ure not useless people. they may not
be intelligent, but they understnnd thngs,
they know how planning is to be done for
this country. they know how the country
can proceed and how the country can be
well-planned. Mr. Dharia and Mr. Dhar
—there s a good alliteration of these
words —understand all thess  problems
Both of them are dynamic persons and
they are int:lligent and I oppesl to them:
They should never forget that this coun-
try is a couniry of farmers ani of \illa-
gers. We should not forget that India is
a comniry of agriculture. That is what we
shovld bear in mind when we approach
any Plan.

THR MINISTER OF STATE IN THE
MINISTRY OF TPLANNING (SHRI
MOHAN DHARIA): 1 was bhorn in &
villaee an1 T spent 24 years of my carly
1ife in villages.

SHRT NATWARLAL PATEL: You are
an agricnltorist, 1 know that. 1 am very
happy to know about what you sald mow.
That is why 1 bring this to your kind
notice, that our Planning should be sagri
culture-orieated,
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Sir, I do not say that Government has
not done anything in this d.rection. But
what I want to say is thit *hus (vctor has
sutfered due to luck of proper ptacning, if
I may put jt that way, Thaiefore, what I
say is, when we ore approaching this Fiith
Plan, we should not forget our agricul-
turiste  We should not lorget our poor
villagers, our poor farme's who ute hiv-
ing toduy in a miserable condition. Mr.
Prasannabhai Mchta sawd that we bave
misirably failed. We have not misirably
fail'd. 1 would not like to suy t.iat we
have surceeded, bt we can’t sy that we
have miterably fail:d. This is my res
pzctful submission. To err s human 1
don't sy there cannot b: msal s But
we ghall have to look at ou- ontlook
We should piun in such a way that the
poor people in the country get the bene-
fit of such planning,

Mr, Dhar and Mr. Dharia are having
socialistic outlook and I have great faith
so far as Mr. Dhar is concerned and
Mr. Dharia is concrrned. And 1 um
sure, in regard to the Approach Paper
to the Fifth Plan, they will taks into
consideration the varfous suggestions which
I have made. My anxiety is this. Men-
bers mre speaking and speaking, just to
focny attention on certain points, and giv-
ing suggestions, but these are not alway
acted upon.

1 think that it fs a great tragedy B
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larly, we must have an open mind when
we look at the Approach to our Plan.

I would like to draw the attention of
the hon. Minister as also the attention of
the House to one important pownt. So far
as our policy 18 convernvl, we are always
thioking of wking over of foodgreiny irade
by Government; I am not, at the seme
ume, opposed lo the State’s taking over.
So far as our country is conceined, we
should take over anything. I think that
if Shri Dhar and Dharia want me to be
taken over, I am prepared for that! As I
said already, I am not opposed to this
business of taking over. We shall have to
go in for it. 3But, there are some Mem-
bers in this House who are always think-
ing of taking over of everything by Gov-
ernment.  But, I am slways thinking of
Naramada. Jn this House, I am not
opposed to this. We shall have to read
the minds of the people of this country as
to whether they nre in a pasition to support
this or mot. That s also to be taken inio
consideration. If we ure not going to look

1827 1S—4
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at this aspect of the problem, 1 think we
would make our people to suifer, Sir, I
am & man coming from the rural area and
i understand the nmund of the agricultursts.
I would urge upon the hon. Mugister to
look into this matter whilc planning for
agricultural commumty. Both Shri
and Shn Dhria are dynamic persons
both of them are marching towards
road of socialism. J am sure that this
great country, under the dymamic leader-
ship of Shrimati Indira Gandhi, will have
a bright future before it. About this, I
have no doubt in mind. We have to make
the country's futuse bright with the co-
operation of evérybody. We are always
at the back of the Government and let us
hope that everything will be good.

SHRI SHYAMNANDAN  MISHRA
(Begusarai). Mr. Deputy-Speaker, Sir, it
seems for Parhament, Plan 15 cxpendable.
Otherwise, how can you explain that it has
become the reswuary item on the last day
of the session? Even so, this item would
remain unfinishel dunng the cunent ses-
sion, and, by the time we meet during the
next session, the draft of the full Plan
would be available to the couatry.

FEFE

Be that as 1t may, what T would ke to
emphasise in the vary beginmog s that it
is rather unfortunate to observe that it is,
for the first ‘ime, that thc Approach to a
Plan or a Memorandum on 5 Plan, has not
been presented by the Prime Minister.
It is my recollection that with all
the Plan documents, the Prime Minister
of India had always been very actively
associated in the past. Pandit Nehru al-
ways made it a pont to place vefore the
country the approach or the strategy of
the next Plan. 1n fact, there could be
nothing more important on ths agenda of
a Prime Minister than planmng jtsslf. The
fact t'ha: it has not been so shows that
planning has u very low priority on the
agende of the Prime Minister and that
planning has been downgraded.

SHRI G. VIX\WWANATHAN (Wandi-
wash): Devalued,

_ SHRI SHYAMNANDAN MISHRA: R
I8 0ot & question of the Prime Minister pot
being here today in our midst, For the
Prime Minister was hare when the approach



want any kind of pausible

The Prime Minnter jecently said that
she had been devotling about fifteen hours
of her valuable time every .ay to Siate
matters, but may 1 ask her whether she
has been able to devole even fifteen mi-
nutcs of her time to this most most im-
portant and most vital part of our na-
tional activity?

Pandit Nehru atiended all important
meetings of the Planning Commission, and
probably those important meetings during
the course of a year; numbered not less
than 20 to 24 during the course of a
year; even during the course of one
month, two important mectings of the
Planning Commission used to take place.
I really do not know whether the Piime
Minister is able 10 attend any mceting of
the Planning Commistion except cm cere-
monial occasions when photographs are
taken and everybody says that she should
be present.

But my complaint is not anly about ths
head of the Planning Tommission not
taking full and Intinvate interest in it. The
Planning Commission itself as a  body
seems 10 be larpelv on a holiday. By the
Pianning Commissiop, I mean the members
the Planging Commission, not those who
¢ working in the various divisiom of
Planning Commission, May I onsk

ER

g

mission are being held duriog the course
of a year? My information goes, and
I cannot be very wromg matter

I remind the House thai during the days
of Shri V. T. Krishnamachari, there ysed
to be an informal moeting cf the Planning
Commission every n:orning? Now, thosc
meetings of the Planning Corumission are
not held at all, and there are only two m
thres meetings of the Plannuog Commis-
sion during a year,

Then, some members of the Planning
Commission do not seem to be functioning
at all. The Finance Minister .5 indeed a
key figure in the Planning Commussion, but
does he figure at all in the process of plan-
ning? And so also 15 the Minister of Inter-
national Trade. kalicr, Shri Krishna
Menon used Lo have a rvom 1 the Plann-
g Commission, althuugh he was nat a
full member of the Planr,ng Commssion
de jure. Then, nternational trade was
given o much of importance; mow it is
not a matter of importance as our objec-
tive seriously, then that is a matter of
highest importance. Yet neither the Fin-
ance Minister not the Minister of Inter-
national Trade is associated intimately
with the Planping Commission,

Parliament would also be entitled to
know, and probably it has a means of
knowing it also, how many limes some of
the members have basm attending the com-
mittee meelings of the Planning Commis-
sion?

Again, one of the members of the
Planning Commission hm joined the Fin-
ance Commission. H: was one of the im-

now he is onfy nominally asmociated with
the Planning Commisdon,

May I further say—this may nat be
because of my hon. fricnd, the
Minister himuclf—that now fhe Plesniog
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Migister is reforred o probibly in all the
mq_mmmmu

SHR1 PILOO MODY: Anj tnose o.her
activities also,

SHRI SHYAMNANDAN MISHRA, Be-
cause [ had been associated with planning
from the very beginom2, I would crave
your indulgence to give me a httle mcie
time,

The most imporiant *hing for planning
or for that matter any kiad of actvity is
the atmosphere in which that activity has
to proceed. And in the kind of atnos-
phere that has been generatzd in the coun-
try largely by the government, the political
leadership of this country, we have now
a climate which is very much hostile
to planning. Can we detach  oursclves
completely from the atmosphere in which
planning has to function in this couniry?
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personality which, I maintain, has been
destroyed by this constellation and by the
many things boing mouthed by hon.
members on th other side.

I stand for every achievement that
has been made by planning during the
course of its first 18 years or so under the
leadership of Pandnt Jawaherlalt Nehru.
There is hardly any record in the world
which can match the rccord of planming
during its first 17-18 yeacs and [ te] proud
of that period. But it is that personality
or ethos which had been built up by and
under the leadeiship of Pandit Nebhru
which has been destroyed by this new
political constellation.

Then you have got a particular kind of
psychological climate in this country which
15 one of disillusionment. Planning iwelf
is being discredited. Who will believe in
planning when there is more unemploy-
ment, when there are higher prices, aund
when there s greater dispanity. And
you speak of being the Messiah of so-
cialism! May 1 say that the Prime Min-
ister declaims like Lenin but performs like
Maharani Gyatri Devi? (/nterruptions)
May I also say that probably, my hom.
friend, Shri Piloo Mody, if he had been
the Prime Minister of India—even this
Swatantra Prime Minister—would have
given more socialism to this country than
this Prime Minister has? What, after all,
have you got today? (Interruptions)
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atmoaphere of irrationality, you can very
woll imagine what kind of planning you
would be able to opeiate in this country.
Therefore, there 1s utter chaos and lack of
discipline everywherc in (his coum*ry.

The ruling party does not seem to
realise that they cannot skip the basic
ecopomic lawser escape the consequences
of their operation. What has happened to
Allende in Chile, what is happening to
Bandarnaike in Ceylon, what is happen-
ing to NeWin in Burma, what had happen-
ed to Sockarno in Indonecsia is bound to
happen here, because .the samg kind of
populist policies and economies are beng
practised,

SHRI PILOO MODY: And Nhiumah In
Ghana,

SHRI SHYAMNANDAN MISHRA:
Yes, that t00. Then the people say, “Why
don’t you stop it?" We are certamly
trying to do it in our own humble way,
but when the tower of power radiates
irrationality no mook or cranny can re-
main safe from it. They are radiating
irrutionality from the tower of power in
Delhi and s0 you find economic irra-
tionality, prevailing everywhere, That
the tragedy of the present situation

But all the same, the point to reckon
with is that some political imperatives
have been created and they demand
economic  correlative—how  economic
correlatives are to  be built in order 1o
correspond to the political imperatives is
the question. In other words, one has to
remind oneself of what Debre Regis said
to Allende—the electoral mass has to be
turmed into a revolutiopary mass. And
this the ruling party cannot do. I
has indeed been able to win the elec
tions on the basls of certain slogans. But
now they find that they would not be abe
to implement those slogams, ‘This is the
basic costradiction of the present siwation.

ou i
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Plan now in existence? And if
plan called the fourth five year Plam, may
1 say that there could be no more u
meaningless exercise than this, In fact, the
Fourth Five Year Plan is a continuation
of the plan bolidey which was officially
mauaguratéd in 1967.

I do not say so arbitrarily, economic
activity during the Fourth Five Year
Plan, never picked up the level of
1964.65, when probably my hon. Friend
Dr. Rao was the member of the Planning
Commission and he, did not allow thungs
to go that astray during those days.
Investments, in real terms during the
years of the fourth plan had never ex-
ceeded the level attained during the
three years of the ofhicially declared plan-
holiday. The Fourth Plan has Jailed
miserably in every vital field. Had
it been left to the operation of the free
market forces, as my hon, friend Mr
Mody would always advocate, probably
the result would not have been much
different from what you are having now.

SHRI PILOO MODY: They wouki have
been much better,

SHRI SHYAMNANDAN MISHRA.
The shortfalls in the terminal yesr of the
fourth plan are going to be substantial in
every field. In fact, the shortfall would be
no less than 20 per cent in food-
grains, 1 think | can put it at even 25
per cent. In steel it would be more
than 30 per cent, in cement 51 per cent, in
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+he current plan it was 43 per cent and in
the fourth year of the plam, it may be
of the order of 86 per cent. That is the
achivement |

The Fourth plan is the launching pad
for the fifth plan, but it does not provide
the basis for what ia being postulated. The
fourth plan is in such shambles that the
credibility of the fifth plan and its author
18 bound to be doubted. After all the fifth
plan would stand on the shoulders of the
fourth plan. The Government which does
not take care of the current plan but talks
about the next plan in hyperbolic and
superlative terms is the one which can-
not be credited with any belief in plan-
ning. You must take care of the current
plan and then alone you can sound credi-
ble about the achicvements to be made in
the next plan or the targets thut you arc
placing before the country in the next
plan,

It appears, therefore, that we have been
enjoying a plan holiday since 1967 and
we would continue this plan holiday—
that is my humble submission—even during
the Fifth Plan as it has been postulated.
May 1 give you a few examples? Pethaps
the Planning Minister himself had stated
that the Fifth Plan was now going to be
reduced to the core or it would be mostly
a core plan. He claimed that econumies
to the extent of Rs. 400 crores were beng
effected in the expenditure of the Govern-
ment. What did he imply? It is not only
n question of implication; now it is
very explicit. It is known to everybody
that out of Re 400 crores, Rs, 340 crores
would be the cconomies effected in the
plan-expenditure. Only Rs, 60 crores would
be the reduction in the non-plan expendi-
ture. If that is the economy he feels the
country wanted in the context of the
economic difficulties, if faces, I must
say that he has wrongly understood the
feeling in this country.

1600 hrs
{Dr. SaxaDisit Roy in the Chanr]

Maybg [ sm not correct—nobody
knows who is going to be correct: the Plan-
aing Minister himself cannot masert he is
poing to be proved cortect—but on present
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indications, it seems to me that the new
steel projects are going to be shelved or
are going to be taken up only norminally.
Secondly, the power programme is going
to suffer a sizeable cut. New fertiliser
units will be reduced at least by half in
number. Goa Refinery seems to have
been finally dropped. Al these are in
the core sector. How are we going to
assure ourselves that even the core is
going to be protected? If that is the fate
of many of the vital projects in the core
of the plan, and this is bound to be so,
if prices go on rising at the rate at which
they have been rising, ie. 20 to 25 per
cent during the course of a year, what
will happen? Muy 1 conclude this topic
by saying that the Fifth Plan is going
to be a continuation of the plan holiday
cven with reference to what is going to
happen to industry, that is, the most
dynamic sector of our economy? A major
portion of the industrial programme for
the Fifth Plan would necessarily consist of
schemes spreading over from the Fourth
Ptan. The House kmows that about Rs
10,000 crores have been earmarked for
industry, out of which Rs. 7,000 crores are
carmarked for the public sector and
Rs 3,000 crores for the private sector.
Of this, an outlay of Rs. 4,000 crores
woukd be required for the carry-over
schemes and for advance action on the
fifth plan Rs. 1,000 crores would be re-
quired. What remains for the new schemes
during t’he fifth plan i only about Rs.
2.000 crores. Even this would get attenu-
ated because of the price rise. So, you
can imagine what kind of plan we are
going to have.

Again, the investment ratio
a very important factor to reckon wi
not going to rise during the Fifth
according to the indication given
approach document. It is rather
ing that the approach document does
mention prominently anywhere the
vestment ratio that would obtain i
the Fifth Plan. At one place, only

it the

T3 3 ML
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acconding to the approach document, I
that is s0, it s not gomg to upproximate
even to the level that wes reachet! in 1964,
65, Therefore, it would not be incorrect
10 say that even the Fifth Plan is going to
be a continuation of the plan haliay. So,
nobody can call it an approach to the fihth
plan; if at all it can only be an approach
to a farther continuation of the plan holi-
day.
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formulation of the Fifth Plan. [ remem-
ber how during the course of the second
plan, it was exceedingly difficult for us even
to construct an inter-industry table of 12
x 12. This time the inter<ndusuy table
that has been constructed runs into 66 x

i
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SHRY ATAL BIHART VAJPAYER
{Gwalior): Who is the giff in this case?

SHRI SHYAMNANDAN MISHRA!
The country has to select the girl and
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probably the choice is et wiry twwch 6
this matter.

SHRI MOHAN DHARIA: Ta any case,
Shri Vajpayeo has no expericace in this
matier. \

SHRI ATAL BIHARI VAJPAYEE:
That is why I want 1o seek the belp of the
computer,

SHRI SHYAMNANDAN MISHERA:
The poist 1 was submitting was thw, the
exercise that has been presented to ws is
only a lifeless exercise. It does not bave
the life-giving inputs like the policy frame,
the administrative or executive capucity
or may | say, even the political commit
ment, 8 word which has been so profusely
bruited by the leaders of the ryling party.
Have they given the political commit-
ment that is necessary for the implemen-
tation of such a plan or to make the
plan frame or the approach a meaningful
exercise? They may say that a forma] com-
mitment has heen given by the National
Development Council. We know how
things are presented to the Natlonal Deve-
lopment Council and how decision is
secured from that body. In fact, the issues
are never posed to the National Develop-
ment Council 1n the way in which they
ought to be and what results from its
deliberations is only a cover for a formal
procedure. So, the approach without a
policy frame is a2 body without a soul.
It is only a technical approach

May I say that what we mcan by ap-
proach is mot a techmical exercisz bu'
necessarily a political or human exercise?
if it is not so, and if it is & technical exor-
cise, it shou'd have the backing and sup-
port of the human approach. There is no
such thing that we find here. Indeed, the
approach should be primarily a political
and human document and only secondarily
a techmical documesit, The defect of this
plan approac is that it I printarily a
technical approach and only secomdarily
2 human or political docttment,

Moreover, T would act be prepared to
call it an approach o & Pha for apother
reason. This is for the firel time that o plan
ia sought to be formuistad without any
backward or forward Hukage, U is almont

108
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as autonomous Pisn Have we got a
prospettive im this approach of the next 10
or 15 years? This is for the first time that
the Plan is being formulated without any
perspective. No planning exercise can be
an autonomous exercise. But this is what
we find being done here now.

Even the Tamil Nadu Plin-frame is
superior to your Plan-Approach of the
Central Government? [ say, even a State
Plan is superior 0 your Plan. In many
ways, [ will credit them with a much
grealer statesmanship and intelligence than
the Central leadership here. In the Tamil
Nadu Plan, they have got a perspective of
10 years. They seek to double their State
income during the course of next 10 yean.
But therp is no such perspective given
in the Plan Approach here. Yet you ask
us to call it a Plan Approach. It is,
indeed, something difficult for us to
stomach.

Now, if the Plan Approach lacks credi
bility, if the people takes it leas seriously,
it is becamse the Government is taking it
less seriously. In fact, it is the Govern
ment which has made the future of the
Fifth Plan rather bleak by not attending
to, the problems of the Fourth Plan. What
the Government ought to have done
in the given situation was to attend the
problems of crisis management. The eco-
amoy is in the grip of a serious crisis a!
the present moment. The last two years
of the Fourth Plan should have been devo-
ted mostly to the crisis menagement.
But they have not done anything
of the kind. So, the shortages plague the
economy; the soaring prices plagne the
economy. The Fourth Plan is indeed, as
somebody has remarked, like a cousin in
the family who has gone astray and nobody
wamis to mention his name in the family.
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sector, When will this impasse end? When
will we make up our mind finally? Unless
this impasse ends, there can be no growth,
The most indecisive animal in the
world is the Central Goverament. It will
never make up its mind aboat anytiing.
If there is no decisiveness in thought,
there can be no decisiveness in action.
Therefore, there iy complete paralysis of
will, thought and action.

‘What was expected of the Approach to
the Fifth Plan was a break-through in the
stalement of the policies, and that break-
through in the stalemate of the policies is
no! visible anywhere.

At this rate, the way in which they
are mismanaging the economy thoroughly
to their hearts' content, the Fifth Plan
too, even before it is launched, will be
a non-event and the obituary notice, as
somebody has said, will pre-empt the an-
nouncement of its birth.

There are four or five objectives of a
conventional nature that have been placed
before the country. There is absolutely
no new-ness or freshness about them, One

objective in almost all the Plans. In
respect of agriculture, the annual growth
rate is of the order of 4.5 per cent or wo.
In industry, eight to nine per cemt, and
export is expected to grow at seven per
cent.

Before [ deal with any other item amopg
these objectives, I would liks to detain the
House for whole on the export objective.
May 1 say that, if this Governcent practises
so much of hypocrisy and tries to regale
the country with statistics which are com-
pletely wrong or hollow, then they cannot
operate any planning truthfolly or mesn-
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extont and 30 on—all these have been
credited in the matter of exports. Bat,
this Government is not taking the coun-
try into confidence about all these things.

So far as the increase in mational in-
come at the rate of 5.5 per cemt is con-
cerned, T am one of those who think tha
this is mot a high figure. In fact, 1 would
advocate that the country should be in a
position to achieve g rate of growth in
national income of the order of seven per
cent per annum. That is indeed pos-

-

sible, in this country, to achieve, During
the course of the last 20 years or so, I
have been able to locate eight years during

the course of which the rate of growth
had been mear seven per cont. What we
had been able to achieve during the course
of those eight years out of 20 years should
be possible for us to achieve during
course of the next five ycars, if you arc
able to duplicate the same conditions

g

past. There are three or four lessons
which should have been learnt from the
past.

The first is this. The dependence on
agriculture on seasonal conditions s
now 1o the extent of RN per cent That

dspendence also has to be reduced.
mmimkmlwmhfwhuvy
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it is pot a dowelopment forcs. Recomiy
when the eminment sopnomist, Prof Collin
Clark, visited this country, he waid to w
what he heard from an Indinn represonta-
tive 8t a UNESCO Conference, The In-
dian representative had sald:

If vou muke education worse,

g
3
3

quire to ask the sturs why we are facing
such a deplorable situation in this conn-
iry?

The much-trumpeted objective of this
Plan is equality. The hallmark of the ap-
proach is that this Plan would be able
to brmg uwp the level of the standard of
living of the bottom 3 per cent by re-
ducing the consumption standards of the
top 30 per cent Now one rcally does not

know what is the concept of the
30 per cent and of the top 30 per
We really knew the bottom 40 per cent
am!thi:almmmmmeincmdm-
siderably. One estimate puts that the bot-
tom 40 per cent would have increased to
thee:tentuf'mpermtductothement

ag

24 per month and
It is these who are incinded m
this. So, T really do not know what js the
kind of equality which they want to bring
those who have got
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indeed y desirable process and which has
to be'stsppéd up—has be not confined his
attention oaly to the top 5 per cent which
enjoy & consumption standard equal to ths
consumption standard of the bottom 10
per cent? But, it that is not desirable,
why has he not included the top 10 per
cent? Why has he imcluded the top 30
per cent? Frankly [ am not able to un-
derstand this process of equality,

Lastly a word about ‘Garibi Hatao' and
self-reliance. .. ., .

SHRI G. VISWANATHAN: Where 1
it?

SHRI SHYAMNANDAN MISHRA: If
this Government were really serious about
their ‘Garibi Hatao' programme which
was announced in the year of grace,—
1969 when Mr, Subramaniam served a
notice on ‘Garib” m this counlry =t the
Bombay session—*“Quit Poverty”—, if the
Government were really serious about this
programme, then it would have had =a
“Garibi Hatao’ programme extending over
89 years since 1969. After having wasted
three years of their valuable time and done
absolutely nothing during this period, they
want the country to believe that they are
going o achieve it in the next five years.
Thercfore, in this country you find not &
‘Garibi Hatao® programme but a ‘Goribi
Bhulae' programme. The very key-note of
the 'Garibi Hatao' programme was placed
before this country by Mahatma Gandhi

Prohibition has beep dismantled by this
Government. So I want to say with all
the emphasis at my Command that this
Government which dismanties the prog-
ramme of prohibition is going to bring
about much greater poverly and misery
in this country.

This Government is also going to capi-
tulate before the Americans during the
course of the next two or threc months. ..

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Tt is your Mr. Nijalingappa who
abolished prohibition in Mysore

SHRI PILOO MODY: Nobody would
have that courage om your side.
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SHRI SHYAMNANDAN MISHRA: Let
them not talk of self-reliance. What I
wish 1o say is that during the next two or
threec months this Government is going to
capitulate before the Americans because
the probiem of balance of payments is
going to be extremely difficult. They are
going to import more food, They will
bave to import more fertilisers, more steel
and more petroleum and at higher prices.
They have made a provision of only Rs.
240 crores which would be available to
them from foreign aid-—only Nett Rs. 240
crores. My calculation is that they would
1equire 1n the place of these Rs, 240 cro-
res, not less than Rs. 3000 crores. So,
instead of Rs. 45 crores per year, this
Government would require Rs. 3500-600
crores par year That is my calculation.

Let us compare notes after sometime
and see what happens. Then it will be
secen that what 1 have said borne out by
facts. What they are talking about, na-
mely, seif-reliance is a sham and hypo-
cricy. All in all, this approach to the
Fifth Plan iy truly not of much use.

SHRT KARTIK ORAON (Lohardaga):
Mr. Chairman, Sir, the very first Chapter
in regard to the Approach to the Plan has
directed itself to certain basic objectives.
These basic objectives are:

“Removal of poverty and ‘attainment
of economic self-reliance—these
are the two major tasks which
the country has set out to ac-
complish.”

We have had four plan periods. Even

in the First Plan the central objective of
Planning has heen to initiate “a process of

more varied life”™.
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hci;inlﬂcfudatuu,ujm
sums may be fixed for different States:”

1ty

Why is it s0? It further says:

“Provided that there shall be paid out
of the Consolidated Fund of India as
granis-in-nid of the revenues of a State
such capital apd recurring sums ay may
be necewsary to cnable that State to meel
the costs of such schemes of develop-
ment as may be undertaken by the State
with the approval of the Government
of India for the purpose of promoling
the welfare of the Scheduled Tribes in
that State or raising the level of adminis-
tration of the Scheduled Arems theicin
to that of the administration of the re.l
of the areas of that State:”

That means that Parliament has no autho-
rity. 'They cannot question; it is not for
them to coosult Parliament. But, the
States and the Central Government are
supposed to have made such arrangements
by which they can get financial assistance
from the Central Government for the
development of tribal arcas. What have
you done for these people during the last
twenty-five years? They have been want-
mg these constitutional provisions for the
scheduled tribes. What have they done
for them? 1 would like to qunie, as a
matter of clarification, what Shrnn H. M
Patel has said in his letter dated 16th!17th
October, 1956 when be was Secretary to
the Government of India, Ministry of
Finance, to the Secretary, Finance Com-
mission, New Delhi. He says:

“The duty of the Commission to make
recommendations to the President is in
respect of grants-in-aid as to which
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of such grants is made obligatory by
the Constitution itself...”.

When we comg and ask why we are bol
being given these granits-in-aid, we are told
that it is because of financial stringency,
this, that and the other. In this way, they
bave been taking away what we are
catitled to in the Consutution. Today, we
are paying bonus even without there being
a profit, and we arc paying dempess
ullowance, salanies and we are providing
air-conditioners. In fact, the times demand
not ar-conditioners, but life-conditioners
for millions of people in our country, So,
from that point of view, it is very neces-
sary that provision ought to have been
made for the tribals in this regard, but J
am sorry to say that even the Constitu-
tional provision has been flouted in this
regard.

Again, in the First Plan, they had made
a provision of 0.85 per cent of the total
outlay of the Plan for Scheduled Castes
and tribal welfare. But now it has come
down right up to 0.25 per cent. I do not
know why Actually, it should have gone
up, and they ought to have allocated
more money for the tribals, but it has
come down to 0.25 per cent of the total
outlay, 1 request that n all fairness to
the tribals of India and the backward
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says that the aim is to rase the lowesy 30
per cent of the population from a consum-
ption level per capita of Rs. 26 to Rs,
38 whih is above what is stated as the
level based on 1971-72  prices
clear defini and shsft m the
of the Plan is a new thing.

for, transferring to the plan document this
national mandate 1 must compliment the
Planning Commisston. They have shown
an awarencss of the mandate the people
have given Government.

With respect to self-rehance also the
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an average 1his highest 30 per cent will
include the Tatas, the Birlas and the multi-
millionaries of this country also. [Ihere-
fore, if it 15 lo be 84, the Plan 13 absolute-
ly silent as 1o what exacily 15 the consump-
tion level of the lowest brucket vis a v
the richest 30 per cent. If you say that
the consumption level, which would on
an average bring it up to Ra. 80, will reach
the nch consumption level, then, is it really
the richest consumption level? Where
exactly i the margin, and what exactly was
your calculation? What 1 your lowes.
wonsumption level? We are nol concern-
ed about the averuge. What exactly is the
lowest consumption level? And for bring-
ing that up, 1 am not very clear about
your strategy.

You say that the sirategy 1s lo give -
cenuves to them to invest goods. But
with respect to that there s  nothing
spectfic except a pious wish, 1 suppose
that in a plan document, it 15 nol merely
a pious sentiment that 15 expected but we
have got to spell out for the guidance of
the different Mimstries what exactly are
the specific incentives we have got in
mind and how exactly the Finance Minist-
ry or whatever Mimstry ;s concerned with
it, 1s to proceed. Absolutely nothing is
forthcoming

You have mentionped incenuves for 1n
vesting; incenuve for saving; incentive for
invesing 1n  non-corporate  enterprises.
fhe second thing is, nom-avalability of
luxury goods. It 15 a hughly Ilandable

country. I entirely complimeat them on

il. Butnpin,lmkmi.mm.
Commission satisfied by making that
statement? What is your comcept of Ju-
xury goods? You know what goeds are
available here; which of them are lusuty
goods? For instance, is TV 5 luxury
80od? Is photography a lwxwry geod?
Or, is a motor-car & luxury good? Whal
exactly arc the juxury goods? May 1 ako



in his own house there, or one flies to
Kodaikanal for staying in his own house
there. Does it not become a luxury
affair? If it does, then how can you
limit yourself by mentioning that luxury
goods must not become available. So,
about the essence of the whole Plan, there,
the Planning Commission is absolutely
vague, What exactly are the luxury goods
that are going to be banned in this coun-
try? Nothing specific is forthcoming.

It is for the Industries Ministry to de-
cude what exactly to be given and what
not to be given. That shouli not have
been the approach to the whole plan. I
want to emphasise this particular aspect
of the whole thing. This luxury matter
hat got to be completely himited. By your
Rs. per head
a family of five persons. Rs.
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allocation for bousing, the percentage of
allocation for dunking water efc. remain-
ed the same a: in the previous  jyears.
Nothing more. The amounts are higher;
may be your evaluation is correct. Lt
it be so.

You have i
Wage carning emiployment and self-emp
loyment. For their wage earning employ-
ment there are cortaln  sectors.
The first solution is that when development
takes place proportionately employment
also increase. A cortain percentige s
stated. That is alf rightt Coming to
technical personne] employment is possible
Thirdly you say employment will become
avaulable in the agricuitural sectors through
extension. On this I should like to ge!
soms clarifications, 85 per cont of the
entire arabls land in the coumtry, sy was
stated in the fourth plan is wnder plough.

i
!
I
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You have of course stated that by

From the limited extensive cultivation
much additional employment cannot possi-
bly come. You can by your new innova-
tions and all that, made a cultivator richer
his life more pleasant and more liv-
Additional employment may uot be
vailable from the agricultural sector ex-
cept from small irrigation large irrigation
and public sector works,

)

You have laid considerable emphasiz on
comstruction because of its employment

lay emphasis on handicrafts, villages in-
dustries, animal husbandry etc. You are
going back to the Gandhian philosophy,
quite correctly. We have forgotien him so

BHADRA 14, 1885 (SAKA)
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poeds, there machinery has been allowed
to come in, with tbe result that millions
of persons arc remaining unemployed as
a heavy load on the shoulder of the na-
tion. The huge buman resources which
can be a gold mine remain untapped, sit
ting as a parasite on the shoulders of the
small producing section in this country.

;

Your sirategy is 10 regard to the
butive system. 1 do comp
emphasismg this. Nobody has
right to  appropriate  what the
producing. Money is given by the
Resources are given by this
labour s given by the work
duct is a social product and tha
socicty. Nobody has the right &
prste 1t. It is not in the producmg
that socialisation must neccssarily
place. What is mare, 1t is 1n the distribu-
tive area that socialisahon must take
place, Whoever may produce, socicty
must get a hold on it and distribute it
The common man must be assured of the
elementary necessities of life to exist. 1 do
not say you have to achieve
morrow or the day after. This is not a
matter for hustling. Things must be
permitted to proceed. Wheat whole-sale
trade has been taken over and ceriain
difficulties have been encountered.

§IFE]
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{Shri C. M. Stephen)

Inbour-intonsive indusiries. Fourthly, there
should bo expansion of village and small

Are we supe that these king-pins can be
achieved? The results are subject to so
“ifs” and “buts”. I there is land
if the public distribution system
be made available, if the production
goods can be curbed, if labour-
intensive technology is accepted in pre-
furence to others, if expansion of small
and village industrics is allowed, if all
these things are there then the Plan will

86

EE

strategy of the Plan is such tha: the growth
will be stunted.  Therefore, it is not
enpugh that we state it. According to me
wg have to identify the cpnemies of plan-
ning and we have fo start attacking them,
Whoever is against land reforms or a
public distributive system is an enemy of
the plan. Whoever is in favour of
luxurious spending is a crimmal and an
enemy of the plan. If any Minister 1s
issuing a licence against the strategy of
the Plan, he is No. I enemy of the plan,
The enemics must be identified. The pro
cess must start with the identification ot
the encmies of the plan. That alone will
give you the proper background for getting
the plan throngh. From the Ministry pre-
sided over by my dynamic friend Shri
Mohan Dharia I would expect proposals
for restructuring the administrutive machi-
nery.

You say that the workers must co-

operate and sacrifice. For whom is the
production?

SEPTEMBER §, 1973

list who believes that any product which
18 produced by more than two men and by
hard labour must remain the nroperty of
That was the philosophy
Mabatma Gandhi spelt out. The human
labour is 5 sacred thing. Let mnot anmy

i displace the human labour
These fundamentals have been violated by
us and we stand in g particular crisus.

E

Let us go back to the fundamental
philosopby, name the comemy, start the
batile against the enemy and come to &
cohesive arrangement with different Mings-
trics.  You put it before them “Are you
acoepting it or not?™ If not, tell it to the
people. And let us proceed with another
Plan. Without this coordination, the Plan
will result in another disillusionment.

May [ say that this Plan will not result
in disillusionment because the Plan as wich
has before it a very clearly sonceived, a
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1tation has got to be by the péople from
mpuﬁuebotwm.fmmth,mptobe;in
with and to reach the bottom later.

I have dong and 1 resume my seat

SHR] PILOO MODY (Godhraj: Mr.
Chairman, Sir, I am one of the enemies
of the Plan. After listening to the debate,
1 am convinced that this Plan has more
enemies than friends.

It has been such an unreal debate that
in many ways it reflects a sort of mind
of the people involved in passing judgmert
on a process with which they are totally
alien, Planning takes place somewhere 10
India and stll we do not know where. 1
have not seen the inner sanctum senc-
torum of the Plans in this country, If |
have not seen that, I certainly do not
imagine that many people in this House,
not to speak of 60 crores of people out-
side, could have scen this planning pro-
cess. Therefore, what has been said that
there is a total lack of identification of the
people with the planning process in this
country is perhaps a very true thing.

I have been listening of late, not only
to this debate, and 1 really wonder why
such a debate should take place. What
are the rules and norms which govern the
sort of debate that should take place. We
find that the debate ig taking place with
some of us over here trying to analyse
what the Plan has been and some of them
over there. About 60 of them are going
to speak on the Plan. Each one of them
has been given 5—7 minutes and most of
them steal many more minutes. [ find
that even the debate to 4 very large
extent represents what the Plan is.

It is a series of disjointed thoughts
collected together and worded out by a
super draftsman. I can just see Mr. Dhar
giving final touches, the polish, the erudite
phraseclogy, the articulate structur, that
this thing has. But, as my hon. friend,
Shri Shyamnandan Mishra, mentioned a
litle while ago, the Plan in a very real
seone i3 worse than = monster, The remson
why it {s worse than & monster is because
1827 LS5
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the monster has no past. But he still ks
the hope of future. This Plan has neither
a past nor a future; it is a document in
ivolation which is likely tw remain in
suspended animation like the Assemblics
of Uttar Pradesh and Andhra Pradesh.
What has been said really whea [ bear
some of the quotations that have boeR
picked out from history, cultwre and
mythology? People just love 10 quote
Gandhi all the time and they by to justify
that all the crimes they are commitling in
the name of Plan had someibing to do
with what Mahatma Gandhi had in mind
about how this country should develop. I
think, this is just a little too much.

There was one member here—l do not
see him—who said that the Plan should
proceed on the basis of whut Mahatma
Gandhi and Vioobha Bhave advocated.
Unfortunately there was a slight Jifierence
of accent. This Plan is very much a
Gandhi Plan and not a Vinobha Plan but
a2 Gandhi Plan and a buba Plan which
proceeds very much on the basis of a
new phraseology, a new philosophy lnown
as Maruti socialism. If you find anything
in the Plan which is typical, which is
really a description of the planning process
in India today, it can only be described
as ‘Mamruti socialism'. Of course, } have
always believed that all forms of socialism
are bad—the Kosygin and Brezhnev
variety, the Indrajit Gupta vanety, the
Dangs and 5. M. Banerjee varcty, the
D. P. Dhar and Mohan Dharia variety,
Shrimati Indira Gandhi and Sanjav variety.
Therefore, there is no reason why I should
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{Shri Piloo Modyl
or Munt soclatliss, mamms and baba so-
cislism, or Gundhi and Visobha sociallsm
We have the fruits of socialism in wmple
evidence in this country,

SHRI PILOO MODY: I might, I wam
that, ultimately, you should digest it,

I is food, clothing, shelter, education,
medical care and public transport. This
all we have to deal with and 1
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SHRI K. S. CHAVDA (Pptan); But
bquor comsumption has increased)

SHRI PILOO MODY: Doa't import
something extrameous into the dcbate.

Long hve the Scolch wishkey. 1 would

bhim the requinte calories which he would
not got from his ron and dhal,

Take the edible ous. What happened
here? The consumption has gone down by
25 per cent. What about sugar? 17 per
cent down. Last year, we passeg what
we call the century im the smport of food-
grains, lndia has now really the distine-
ton of having imported 100 muilion ton-
nes of foodgraing by the end of 1972. The
cost of 100 milhon tonnes of foodgrains
—~most of it came free—was Rs. 3,000
crores. You know what we could have
done with Rs. 5000 crores to the rural
arcas in this country? We could have 40
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of their ability.

This is the sort of socicty you have
planned and produced. You talk about
planning? You talk about unemployment?
What i3 your performance? The Second
Pive Year Plan advertises that at the end
of the Second Five Year Plan there would
be mine million unemployed. What did
the Third Plan advertice? That by the
end of the Third Plan there would be 12
million unemployed. Who the hell you
are planning for? Are you planning for
human-beings, guinea pigs, dogs, animals,
birds, or really Congressmen? The Second
Plan did not succeed. It was a total flop.
So, in spite of having targeted 12 million
unemployed, you have 15 million.
day. you have 3} crores of peopie un-
employed, by your own statistics. If you
go into the truth, it will be much larger.

Whom the bell are you planning for?
1 heard Mr, Stephen say just now that at
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unemployed, T would have said, it is slow,
it is sluggish, but it is a certzin step in
the right direction and I would have sup-
ported your planning. But when planning
advertises saying that unemployment will
go on increasing, from plan to plan, I
think the time has come to ask cerain
pertinent questions.

I want to know from the Minister after
how many Five-year Plans everybody in
India will be unemployzd.

Now, what about clothing? The per
capita consumption of clothing has gone
down by 11 per cent. Ar: you aware of
that? Do I se¢ any less material on you
than you are used to in the past? I know
that the material I wear will go on in-
creasing but at lcast on you it should stop.
I am not involved in the planning pro-
cess as you are. So, as far as clothing
is concerned, the per capita consumption
of cloth is going down.

What about shelter, that is, housing?
Housing is almost unheard of in this coun-
try. The only housing that has been done
in this country is by speculators. I would
pin the Padma Bhushan on all of them
although I dislike their black-marketing,
their cheating, I dislike their speculation.
But one thing we should say that, but for
the speculators who built these buildings in
Bombay, Calcutta and other urban areas
the people would have buen stranded on
the streets. Government could not provide
these housing facilities. But .hey had the
encrgy, the virility the vitality and the po-
tentiality 10 build these things. These peo-
ple should have been harpessed by he
Government to build good houses, social
bouses, houses with a social conscience,
if 1 were to use your own phraseology.
In spite of the laws and the tax strugture
and various difficulties, they have doge
that. What have you done? You canmot
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[Shri Piloo Mody]

and technology that we already possess
in our country, not to speak of the science
and technology which exist in the West
and which the Soviet Union is buying from
the USA right now. Only a few years
ago there were only 20 croves of illiterates.
‘Today there are 35 crores of illitcrates.
Aad therefore, 1 would like to nsk the
Pianning Minister. How long will it take
before the whole country bhecomes iflite-
rate?

You talk about medical caie. Fhe only
major step that has been taken in the
realm of medicines jn this couniry bhas
boen the D.D.T. It was invented some-
here and was imported and indiscrimina-
all over the place, incieasing
ty of people, saving millions
ing from malaria, including many
and I don’t think they will
ia any more. But pevertheless
only significant health mea-
been taken, because, if you
at the figures, aboul the further
made in this behalf, you will
is woefully inadequate.
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as for Public Transport, we have
heard of this thing I do not know
significant scheme for Public
Transport in this country.

Nobody can imagine a society wanting
grow by talking in terms of an outiay
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15 years old. He will tell you that distri-
bution of wealth will not eradicate po-
verty. There are some simple methods for
eradicating poverty. You can, for instance,
distribute the work that will eradicate po-
verty; for imstance, you can make use of
science ‘and technology which will eradi-
cate poverty. In fact, poverty can be era-
dicated by making a man productive. I
do not know of any other method by
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straps increasiag the levels of productivity
of its population as it goes up to & scale
of prosperity and higher standards of liv-
ing. Has it been done here? This is a
simple method by which poverty can be
eradicated—not through a Plan,

Here we only hear the speeches of the
Minister. Look at the way by which this
mamsive document is produced. There is
not a single line in this document by
which poverty could be eliminated. This
document speaks about ‘garibl hatao’. What
is the credibility of this Government?
That does not even grasp the simple con-
cept of how to build a nation. They have
demonstrated how they cap ruin a nation.
Let me give them one little inkling cn
how a nation can be built. You cen only
build a nation on human aspiration.

AN HON. MEMBER: By reading The
March of the Nation.

SHRI PILOO MODY: If peaple would
have it that way, then I would say that
you cannot build a natron unless you
read The March of the Nation. How do
you build a nation? You build a nation
by building human aspiration, not by
destroying the hopes of men but by build-
ing human aspirations. You want people
to bounce out, you want people to go
out and conquer the whole world, You
want people to think that there are no
ceilings on their capacity to grow, except
those imposed by their own capability
and their desire and energy for work. This
is the sort of attitude that you h-ve to
engender in the people.

It is human aspirations that have built
these societies, not planning processes.
The word ‘planning’ belnngs to penple
who bave ideas, courage and the -peérgy
who

saying that for (hree more years, let us
take something from here and put it
there. This is not how nations are built.
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is France. France was the sickest coun-
try in Europe. Nothing in France ever
worked. The cconomy was dead, the
people were dead, and :van the popula-
tion was going down. The administra-
tive services did not function. The only
thing that ever moved was thc govern-
ment, and the government changed cvery
two weeks or three weeks. This was
how France worked till De Gaulle came
along. De Gaulle said ‘Don't be silly.
You are not just a bunch of French peo-
ple, but you are French peopls de grande’.
Then, he produces a fire cracker and
bursts it in the Sahara desert, and imme-
diately every Frenchman walks on six
feet of air and his chhati goes up, and
everyone then says that the French ecc-
nomy shoots up, and everybody starts
talking about the French miracle, mauling
it the most spectacular miracle in reent
history, more spectacular than the Ger-
man or Iwlian or the Spanish or the
Japanese miracle. How did it happen?
The arrangement was the same, it took
place with the same administrative ser-
vices, the same judiciary, the same eco-
nomy and the same resources, and every-
thing the same. Tt was just that pride
that de Gaulle gave to  Freunchmen in
being Frenchmen.

So, it is human aspirations that will
build up society, not these niggardly plann-
ing processes that you have accepted. Ulti-
mately, you have problems of unemploy-
ment, the problems of price-rise, the
problems of education and the problems
of poverty. All this requires bold think-
ing and not the niggardly approach that
1 have been hearing over here. What my
hon. fricod Shri Stephen who has studied
his documents very well would say is that
this document is based on g bunch of
Yifs'. But even if it was a bunch of ‘Buts’
it would not have made any difference.
implement all your ‘ifs" bur
make any difference, umies; you
human beings in India think
have a stake m this counny, that
have a future in this country and
is country appreciates homesty, hard
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“We will not allow plan to dic; the core
sector will be kept intact.”
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¢, T ui ofeare ®) wewT wH qwA
§ ¥fe 3af [T ITT WA W
way A1 (O¥ TF TRTH ¥ FA w@qA
¥u fadga P e wa Ww Qo WY
frarez &%, AT T & N1 I
e nifam ¥ sivenr ) W & wife
g wd syaEaT ¥ (EE TRY WI
g g\

ta¥ qroae & oy @ wgu
vt § o faar o gor ow ww
g ¥ W g, TRt TR ¥ AT
i g aw O W v W
@ § TW IR 15 TAR W
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sty gwr § wafe 75 /1T 80 TR
wrr gard aiw ¥ ff @¥ &, wgi o
g figgears awar § @y 9T ot
vy §, FOwTd § R ¥ T
aft & 1w e 9T 75 wradt dar
e A gur agy Il 6 wowd
A oA W WA W R
W IWRT 1 wAT TR Iq¥ f@q
ferrdwa w0 o fe gw a8 s
TRy ¥ A¥ H4, 7 & N ) acwwr
¥ fag w¥ @, =@ 9T IGaW
¥ wey ®T7, IvEY wrew R4 i F
W w4 42 aT wer w2 |

TEe wrg AT =W wieEw &
= @ ff wwwAr 9@ ) W
yew wiewdw, ¥ & N afew
agman § wet § Iawe € A
A §, vawr Wk wrfwr Y & 0 W@
sz awrar g, faq 2z w1 Jw7 93
war, Wi ARG ¥ FNL A7 Nfoferw
qWT IF 5 agaar faw af o
Y &en w1 A fadt 1 xw Ay
¥ dww wfaa ¥ ¥ g@r 5§
¥—a qrgwwa W waTy, 5 dsqdag
w0 WA gAfwy gaw de oW
WITHT NEH TRAT W1 g 24w @Y
fie aTw¢ w¥zq 1 I TR wrS
wlea w1 wpewefs
IA7 AW WA A% qar fIwer gar
TP | THCNIW TF T2 HE O qw
& AT ¢, Ia% 36 Fady o dwad
1 Ta7 m % qegfe gaww
A CRE LR R i
qr U wiw fagry, W™, 9N
w2 v Seer fryw wew ¥
1 afy dgw wfeedn o srfo
wr a agt € wiSqvewr fea
wrv guddl 7 ¥ dar fe gwTnw
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Foara Fury 149wy o ek
o @} ¥ aft ga Tere
¥ 9UT WAV w7 Wnw weor War oY
IeAmw s Wt e wfi &
ar oY s¥wr ¥ gt wier Al o fir oy
cnfan wfima 1 v b & wfg¥
©! fivara fewr vy, § aad W &
feg o ¥ wqar sim wrar & ar Rev
I R K qrw wRAw g &
A rae! g ag ww adt §, waw
frg agt-wex w7 qifr | WY @
FAT ST v &Y fawfon g
fomar & Wi g T7ar wfawr v
¥ fewmfon ax frmen &, O & o
vwferww afr & 1 gw e ¢
HET A A% W7 ) GINNA wwAt
§ T grrafor g 2 1 TR
7 g ¥ gaf|e  ga% waT W
wwrifeiwa Frar wfgr

@& & T s g g e
TR WIAE TN A |1 wnTorATE
wifyr fear &fer gardt afedw qv
it difegdem ot gor ww W
gewaw afeda & 1 wry o §, W@
g ®=F W17 ST v wdher T
g & 87 o W urs we w9
t 1 ¥R WEIT WeR & Wiw ¥
SUTHATE &7 Ny G Jrow g Ao
T 1 wT A® W KE W wT Al
e, aferw ¥ WiftgRwm Wi
WA A AE T S N e Y
t 1+ & uie Qo 7as & fuww
@ g % X 1@ tw A wiwfer
arelt g, 2w wr fswe wfY st
areferza, wwd, wifaat o wgre
ST § ar §, R v www
fieay §, 3 wdwr &, § onfir wiowm o
TR & g 't B fw e afdw
¥ ¢t wrir &1 wYforwr ot wrir Farsiy
W sRwa frr i
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aaefe A, qr wfgwr 94
Ak & w1 wE g fe o B
agm€ %7 Sw gAY HIC ¢, W At
T, AR g W
qifrmm % § ot fa=et ¥ fwo
wraeE N1 # g S wraa o fraat
wfgr wiv wex fomay sifge | e
e O Tt €. ww dadt A g1 Wt
war 2 ¥ | yafag ww wm R K
Teree w3 oy o7 7 & & g HAwE
¥ 378 ww 9ETh 1 %W ® A aved-
fawar & gaw 2wae W W@ w0

e wifar | qQmr &7 At W)
& v ¥ fon Frgmo a1 29 #7
e §

WA %! A& A X 0F A4
fewt €Y, args wftya 3 tewfrm 9 ot
fo ooy fefom st aifed, an
97 wge  § afew 3 fomr o owd
s A8 fray nar ) faadr T A
wfww Ty § ax fow b ®
wrw  faq ama & afvd wwr gaET
farifent #t wiew =7 v 9w fxar
wrr R A w I AT & 7w
aw W & fad & A g fe S
ot AP a7 w7 & o oF WA A9 &
AW, W ¥ o oY fae framr ¥
IA® gAY § W gy g wfed |
e § F g et g o

ot wnore Py (W) wa-
ofs wEmw, T TeE & oW
o & % dt w% § ¥ s e W wawe
we fear wd | & dww v fee §
o ¥ fad dam g 7

wafk afier . EE 6 WX I3
i, ol wtverar o g ez e
%O ) frfeee h ey R 8
dres vy 3% vt ifier ot Povles
& wer wty fix ot e wtt gt
woel Briw o
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1o W famx Tiw Fogfen (wrelt)
AvtE A1, AT QT W gheew
W TG 77 T &, & wagan g fafre e
§ O ¥ QT 9T GHTAATS a%
e ¥ {73, T fazd & fE wg
aget WfererdT axw § 1 T gad
1 W ¥ FA At ¥ fArew war
wgat § e avaerh & Pwareaa &,
faw o7 g F gs AT foft s
&, FUTET A FUTKT WA AN T, AAGT N
weg T wfE faman wiaw ¥ afaw
g &1 A% gt €1 wiaw e ey
Y EWT ) Taw AT mrawE § W
g ¥ W T TIIAEATTR-TAEAE .
da wfafrr fenm ofar o g@
£ w7 ) afg A w0 & 1A A
79y wraas § fr oo AW 2=
TIMACOT & a4 Wiq | THG N2 A
TALHTT  WAT A ST Ov e
TR U e WA 7 oFAAT § IAA W
qa @ & wrawwar § 1 fow a0
& AEOTE W AT T A T
N ' ¥ g 34 g ¥ A
W T A O & weEr o Wi
FraeT 1 Fsarags g w3 I
farsly W 1 WA T STNT ¥
Fr wrawaEar £ 1 W qARAT W
o § agoaTEEn Oy & A g
T AT AR AR W §
I F R A F7 7, R s W
FRiaa faar @ 9T qE @
Q¢ YT Ty T T §T TAAT Qe I
qv O wifew § Wb ) sE R AW
aw  ag wrawes § fe et o
wyafrear g¢ fafewy e & Rywre
Wt | stgark o fivdwer wT ) T demre
wgrd wre w7 g W e WY e
weg¥ § o o furer wlw wrePet
ww W fir 25 wiywe § oltc 35 shreer



147 Approach to

[R=et miveht anw)

weredfia §, I aw et & sy
YT WY TN TGP TE, T WG
¥ fod  um & wrdxfre qgd @
sifeqt W ff sreewar ¢ afe
gy W ardr farroer s & Y €
aft oM TET W EgEER WX
aw ¥

o ¥ e srefawm o ¢
faoreft  ware ¥, wgr ot e
w gy §, e fawnd Wi Oy
frgaw €& &Y ¥ oW A JREE
it & 1 oy Ty ol § wer Afedt
wr et frafere o & faorelt der W
wea & 1 W o &y et @
§ w& o afed) o wrw A
WAl TR aw fig g s
W oW W T W g dfer W
QT I8 B AW & wfawr ¥ AT
R RN T are @ £
g wwas ¢ fe ol aren we
g qgan e w1 Ter ¥ g gk
¥ oYz st & wiwwrr & 39 A W
& ofe afear 5 ae »7 fawrd g
g%, gt arws § agr faorat dur &
w7 w1 Y O a1 Ageget widk § P
9wt § et fwrr ¥ ofredry &7
¥ wAF ¥R K7 qE@WAHT )

o @ & ffw & g ¥ fuaw
A I § 7 9 0t 3w & e gy
ot gw A M s freret
ifaw & Qaro g yiaden ar g
aw gl oW W | W e ww
fez & e o wifgd | e W
wO{t Wifgd | W19 F 9@ Twar A
' & o v ¥ wraw W E qE
¥ ¥ i g & QT o ¥ g
o W o ¥ o ? 7w Feny Wi |
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W ¥ ¥ o W st
§ W o Tt & giewy &
waarrn & 1 @ Redt e damd
£ W w Ed o ffewer o & wiw
Tt fegenmAaf R § yo W
RN forad § « P @ G
o 3 og adt § 1 v T RO § Ag
w9 %1 Xemr wifgd 1 W & wfy wf
oY da1 Wy far § wg forar @ aw
T TG RGT § | W7 AT g
qr T2WT & TR § wlr § | wreww
¢ fe W § ey o dar fagew
¥ i ) faw a% qge W fai
¥ I W ST g g A &
awwar g dar wzw & v fogm gt
T T W W T W 3T @
gl & voa | fomdt qraad qf &
qrea At § 99 &1 a1 0 ¥ qEr
qx arfed | faadt T ww & e
@y & S4 1 TOr Wy & q
o7 afed | g g @ afe e fad
a% ar wrzq A ar fay S w R §,
AT ST T XEW & §O e S @ W
& ag W Ay AR | T AR A W
AT 8, g wravas  fn ST gRrar
F1 feHIor FIAAT X <@ | W BY HGH
& Jore wqw, wey 2w, faere, e 3w
WEW & AT W qrvnet & avx o iy
afsrgam & M § @ § gaX R’W
& qaa i | 5 Fad frfea A arelt
Ty ¥ oA sweqr woit ¥ few ¥
o aF S w7 R ararlt WX
Faed gy § © W o fesfw
TR F wHTT WA AT N AR W
sy it svee )

TG T T AW W Fow §
& fawrslt oft Wy Y Y &, wlewngrc
o 5l § | @ & fad ywwn ¢
qreft dr ¥ @ ATS e €
¥ e g¥w ¥t g T firalt wix
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fawrk W wax @ §, &fewr ot o7
@ gt & o T § 3w Wt w
wlfrpfer e 8 ) o W A wfRwry T
& sread Wi § O ®oww gt
ftoon ¥ ¥ o & qwaTraT T W
% W W wTaTa g 6 A AR W
forwre T w1 wagT faar o

MR. CHAIRMAN: Shri Ags.

PROF. MADHU DANDAVATL (Raju
pur): Sir, I want a clarification. | under-
stud that this disoussion s going to spall
over to the next Session. in that case,
would the speakers be called in the same
order lsted bere?

MR. CHAIRMAN: Natarafly.

SHRI SYED AHMED AGA (Ban-
mmita): If it is going 10 bo costinued the
next Session, 1 can as woll speak then.

MR. CHAIRMAN, He win start now
SHRI SYED AHMED AGA. M

Chairman, I am grateful 10 you for giv-
mg me an opportumity to tale pan mn

his speech when this subjact is taken y;
the next Session

17.56 hes.

STATEMENT RE. DOCTORS' SIRIKE

for 48 hours commencing
un the 5th September 1973, that 18, today.
This steilce 1s entively m sympathy with
the demands of the jumor doctors of
Maharashtra and there 13 Bo jocal demand
linked up with the same. This resolution
Jemands the nmediate reinstatement of

demnation of the alleged alrocities com-
mitted on the doctors of Mabarashtra
and a request for ntervention by the
Prime Minister.

Comoguent to this potice the junior
doctors working 1n the different hospitals
of Delhi have gone on strike this morn-
wg. 1 will just bricfly sate the position
in each hospital

io the Al Incha Iostriute of Medical
Sciences e normal intak: of patiens,
even emerpency and outdoor, is maintam-
ed

In the Safdarnjung Hospital therg »
always a great rush. The nwnber of
out-paticnts attended to each day in that
hospital is 2,500. The bed s i
1,220 and another 25 were admutted, mak-
mg a towl of 1,245. The dischargs il
the morning 1 340. There are 30 wards.

PROF. MADHU DANDAVATE (Rais-

pur): Onc request to you. After the
statemcnt 15 completed, according w0 your
uspal procedure, don't declar that the
House stands adjourned. We would like
to have some clarifications.

MR. CHAIRMAN: After the statement.
there is no question of clarification.

SHRI R. K. KHADILXKAR: I ocmn
point out the conditions in  Saldariung
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Hospital. The Safdarjung Hospitel  will
be under-maintained. Ia all other bos-
pitals in Delhi, we will be able to main-
tain normal service. There is no informa
tion about disruption of work in any hey
pital in Delhi,

The Delhi Nunes' Assocwbon hus
issued a press release sympathisicg with
the demands of the Maharashtra v o
doctors, indicating their intention w jom
the strike if the demands arc not met
unmediately. This is another threat. We
arg apprehensive, if the strike in Bombay
is not settled soon. ¥ am afraid, it will
have repercussions all ewer fndis. 1 have
information from UP., Besgal and Mad-
ras. They arc also preparing for r

Another thing i that tomorrow the
representatives of doctors from all  the
States gre meeting m Bombuy and they
are thinking of form:ng a2 union So, it
;s an all-India move

I would like 10 take the Housc into
confidence about the consequences of
such a move at the present juncture

Regarding Bombay, [ am irymg to get
the latest informaton. But | have failed
My own information 1 that the strike
continues and efforts of settlement have
not borne any fruit. I happened to be
in Bombay on the 25th of las1 mooth and
on the 2nd of this month sud ] tried to
offer my good offices to both the sides
At the first instance, there was no dialoguc
between the two partien  With my efforts,

SEPTEMBER 5, 1878 Doctofs’ Strike (8¢.)

5

the doctors agreed to mweet the Govern
ment representatives. Ou the frst day
they declined even the request from {wo
Judges to meet the Government, the
second occasion, when 1 went theyo, I
found the situation wus nol very dealthy

-

in the sense that doctors were not in a
mood to come round becauss thers is an
intense feeling about certain alleged inci-

dents that took place at the commence-
ment of the talks,

I'he entire medical community of Bom-
bay, the entire medical fraternmity, includ-

ing private hospital people, have all gone

on strike. I do a0t know exactly but
from the papers it scems that the Govern-
ment of Maharashtra has maintained
patient-care in tact. Thiv 1 my informa-
tion about Bombay

J koow the House 15 very moch exer-
cised mbout the cffects of ths all-lndia
stnke. Therefore, 1 hope, both
will come to some settlement g early a8
possible.,

SOME HON MEMBERS rose—(In-
lerruptions)

MR CHAIRMAN- No questions

Aboat the discussion on Plan Approach,
after Shri Aga. Shn Shenoy will speak

The House stunds adlourned sine die.
18.03 hra

The Lok Sabha then adjournca sine die

MGIPND ~J(® 11837l 8.o=]JC 37773=1+73=g010,
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